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[Mr.  Deputy  Chairman  in    the Chair] 
I. STATUTORY RESOLUTION 

SEEKING DISAPPROVAL OF 
THE MARUTI LIMITED AC 

QUISITION AND TRANSFER 
OF UNDERTAKINGS) ORDI 

NANCE, i98o. 

II. THE MARUTI LIMITED AC 
QUISITION AND TRANSFER 
OF UNDERTAKINGS) BILL. 

i98o. 
SHRI JAGDISH PRASAD 

MATHUR (Uttar Pradesh): Sir, I beg to 
move the following Resolution :— 

"That this House disapproves the 
Maruti Limited (Acquisition and 
Transfer of Undertakings) Ordinance, 
1980 (No. 13 of 1980) promulgated by 
the President on the 13th October,  
1980." 
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{interruptions) 
MR.   DEPUTY   CHAIRMAN: Mr. 

Jain, please sit down. If you are 

**Expunged as ordered by the Chair- 

going to interrupt a speaker like that. I 
tell you that this House will not be able 
to complete its business and you will 
have to sit for longer hours 
(Interrufiions) Mr. Gupta, you are a 
senior Member and not an young man 
like Mr. Jain. Mr. Jain when your turn 
comes, you can use the strongest 
language that you like. 

 
MR.   DEPUTY   CHAIRMAN: 

Alright if you don't have patience. .. 

 
MR. DEPUTY CHAIRMAN: It is 

not proper to get up everytirrie, I request 
Mr. Jain to be careful. If you go on 
stopping and interrupting a Member 
every time, I am sorry, the proceedings 
will prolong and your statement will not 
be recorded. I am sorry to say like that. If 
you. have to say anything, you use the 
strongest words when your turn comes. I 
have no objection. But allow a Member 
to speak. If you don't want, I will request 
the hon. Minister ...{Interruptions). If he 
does not invite criticism, if he does not 
relish criticism, let him withdraw the Bill. 
Now you please take your seat. If" you 
don't want a discussion, then telji me like 
that. Everytime he makes a statement, 
you get up. It is not proper. You note 
down the points and you can reply in the 
strongest words that you can use. And 
you have a right. But you cannot disturb 
him from making a statement of 
criticism. 

^3$   3u"f   cT«T   ^   I I 
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"The Financial Scheme of the 
Company has been submitted to 
different financial institutions and it has 
been in principle accepted by the 
financial institutions." 

This is    his    application dated 
afithTulv. 

"Whether the Minister of Finance will be 
pleased to state whether the 
Government's attention has been drawn 
to a report appearing in the Motherland 
of 28th July that Shri Sanjay Gandhi's 
Maruti Ltd. needs a loan from public 
financial institutions to the tune of Rs. 
200 crores 
for his small car project,-The 
Government   have  seen tne   
report. 

 _ "If so, what are the 
names of the financial Institutions. " 

 

None of the all-India long-term public 
financial institutions has so far received 
any application for financial assistance 
from M/s Maruti Ltd. What is this? 
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SHRI SIBTE RAZI (Uttar Pradesh) 
: Sir, I am on a point of order. 
(Interruptions) Sir, my point of order 
should be disposed of first. Sir, he has 
quoted some remarks which are 
defamatory   and   which   have   been 
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made with ulterior motives. Sir, he has no 
right to quote such things which form part of 
the proceedings of the Court and on which 
the Court has not taken any decision. Sir, 
these are sheer allegations and such allega-
tions should not be made in this House. 
These are meant to defame some person, 
defame some personality, who is not a 
Member of this House and who is no more 
alive in this world. (Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. 
Mathur, are you reading from Court   papers 
?   (Interruptions). 

 

THE  MINISTER  OF  STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS  
(SHRI  C.  P. N. SINGH) : Sir, I am on a point 
of order.  The  hon.   Member  has  said that 
Rs. 2 crores have disappeared. He is merely 
imagining and talking... (Interruptions).     Let 
me speak.  Why should  I  not be allowed to 
speak? (Interruptions).     This   is    merely   
his conjecture as to what has happened to these 
Rs. 2 crores. Now, this is a defamation and an 
insinuation. (Interruptions). He is asking 
'where is the Rs.   2   crores? '   and   he   is   
saying that  this  has  been  taken  away  by so 
and so. This is a newspaper report. 
(Interruptions). This is not a  finding of the 
Court. This is merely an insinuation by the 
hon. Member  (Interruptions) . Of course, you 
cannot say that the money went here or there. 
(Interruptions).   It   is   an   insinuation. This 
is an insinuation or an allegation.  This   is  not  
a  finding  of the Court. This cannot be read in 
this Plouse. Hence, Sir, I would request you.   
If there is  anything like that, it should be 
expunged. (Interruptions). 

SHRI      PILOO     MODY:   Sir., What 
is the member from the other 

House doing? Why is he intervening in our 
debate? First of all, he is a Minister. He is 
not connected with the subject. 

SHRI J. K. JAIN: He is a Minister.   
You   should   know that. 
[Interruptions). 

SHRI   PILOO MODY: By   the 
same standard, Mr. Jain should be allowed 
to shout as much as he likes. 
(Interruptions). 

SHRI C. P. N. SINGH: I am not 
shouting. Sir,I am merely trying to bring to 
your notice. If some Members of this House 
go beyond the rules, somebody has to bring 
it   to   your  notice. 

SHRI PILOO    MODY  :   You 
are not concerned. Neither is Mr. Kesri 
concerned. Nor are the treasury benches 
concerned. Mr. Jain can   point   out. We   
do   not  mind. 
(Interruptions). 

SHRI   BHUPESH     GUPTA   : 
(West Bengal) : Sir, this is very 
wrong. I am not concerned with 
the dispute which is going on 
as to what should or should 
not     be     said. The 

hon. Minister has made a 
remark which has shocked us a little. 
Certainly the hon. Minister, when he comes 
here in the course of discharging some 
duties in relation to this House, can have 
his say. He can even raise a point of order. 
We concede   it. 

SHRI PILOO MODY   :  I   do 
not     concede      it. 

SHRI BHUPESH GUPTA : You may 
not concede. But we have done it in the 
past out of generosity. Raising a point of 
privilege is peculiar to the Member of the 
House iiself. Sir, my raising a point of 
privilege or a point of order emanates from 
the fact that 1 am a Member of this House ; 
no other circumstances permit me to do so. 
That is why we raise points of order. 
Sometimes    vou allow the 
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[Shri Bhupesh Gupta] 
Minister dealing with a particular Bill, 
or concerned with the subject to raise a 
point of order. Even that is not   
proper. 

MR.   DEPUTY CHAIRMAN : 
Ministers can participate in the 
proceedings. 

SHRI BHUPESH GUPTA : He 
has no Locus standi. Being a Minister 
he can be present in the House ; 
otherwise he  is  a stranger here. 

MR. DEPUTY CHAIRMAN : He 
can participate in the proceedings. I 
have made it clear several times. It is a 
procedural matter. He can participate. 
There is a constitutional provision that 
he can participate in the proceedings 
and on that basis he can raise a point of 
order. 
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SHRI SYED   SHAHABUDDIN 
(Bihar) : Sir, my very brief submission 
is this. Apart from the Prime Minister, 
the Leader of the House and the 
Minister concerned, nobody else can 
participate in the debate if he is a 
Member of the other   House. 

MR. DEPUTY CHAIRMAN  : 
You are advancing a novel argument. 
Have you got any authority in support 
of your statement   ? 

SHRI SYED SHAHABUDDIN : 
Let me make my submission. 

MR. DEPUTY CHAIRMAN : Mr. 
Shahabuddin, you are a very learned    
man and you are raising 
this    frivolous    issue. 

SHRI RAMAKRISHNA 
HEGDE (Karnataka) : My point is 
this. An hon. Member has raised a 
point saying that the extract from a 
newspaper cannot be read out here. To 
say the least, he is not aware of the 
practices and conventions of this 
House. {Interruptions). The other day, 
let alone the newspaper reports, a 
private letter purported to have been 
written by somebody was fully read in 
the other House. So, a Member is 
absolutely in his right to read out any 
paper, any document or any letter . 
Therefore, there is no basis for    this     
point. 

SHRI    PILOO MODY : Even 
that  you     cannot   say. 
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I have quoted earlier, a kw days back, 
article 8 of the Constitution, It is very 
clear. Please go through it again. It does 
not bar a Minister from raising any point of 
order at any- type of proceedings. You go 
through the article. Mr Mody, this cannot 
help you. You cannot overrule      article      
88. 

SHRI PILOO MODY : I am surprised 
that you should interpret to  rule  in   that  
way. 

MR. DEPUTY CHAIRMAN : If a man 
like you is not ready to accept what is 
written there, I am sorry. 

SHRI PILOO MODY : This flows out 
of commonsense. All rules and even the 
Constitution flow out of conunonsfUse. 
And it is also commonsense tha. one who is 
not a Member cannot participate except 
when, his du ies call upon him to do so. 

MR. DEPUTY CHAIRMAN  : 
This cannot be imported into that article. In 
that article commonsense won't     work.   
(Interruptions). 

SHRI ERA SEZHIYAN (Tamil Nadu) 
: How can you rule like that  ? 
(Interruptions) 

MR.   DEPUTY CHAIRMAN : 
This is not my ruling. (Interruptions) 
Please hear me. You have spoken. All 
right, you can speak again. Ar;icle 88 is 
(here. How can you overrule article 88? 

SHRI BHUPESH GUPTA : You have 
said something. Suppose the Prime 
Minister sends 30 Ministers from Lok 
Sabha to come here and speak and raise 
point of order. 

MR. DEPUTY CHAIRMAN: I would 
like to know what is the explanation     to  
article   88. 

SHRI BHUPESH GUPTA : Tt  is   not   
that. 

MR. DEPUTY CHAIRMAN : It  is 
there. 

SHRI BHUPESPI GUPTA : My 
contention is, it relates to a Member and 
the Minister concerned. 

MR. DEPUTY CHAIRMAN  : 
Article     88  is  there. It  does  not speak     
what you    are saying. 

SHRI ERA SEZHIYAN : My point is 
accepting the constitutional position that a 
Member of the other House who is a 
Minister has got a right to come here and 
say these things, suppose he says in this 
House or makes a statement in this House, 
he attracts the privileges of this House. Is 
he fully amenable to the privileges and 
Rules of Procedure of this House ? I want 
a ruling on this. Sir, who is he to     speak   
? 

SHRI J. K. JAIN : You are wasting       
the    ime of the   House. 

(Interruptions). 

MR. DEPUTY CHAIRMAN" : 
He has got a louder voice. Y\ at 
can I do  ? (Intern/' 

SHRI C. P. N. SINGH : That has no 
bearing on what is happening now. A point 
of Older, Sir. 

MR. DEPUTY CHAIRMAN   : Your  
point  of order has    turned the  whole  
House  into disorder. 

SHRI ERA SEZHIYAN : A Minister 
cannot have it both ways. Suppose he is a 
Member of the other House and there is a 
privilege matter against him, then he cannot 
take the plea that since he is a Member of 
the other House the privilege matu r should 
be referred to the other House, lhat is what 
I want to make clear. Once he makes    
statement   here.. . 

MR. DEPUTY CHAIRMAN : Your 
query is hypothetical and that does not 
invite any ruling from me. There is no 
breach of privilege ; no question of 
privilege has been raised; 
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he is not taking any protection of that 
House. All this is hypothetical. 

SHRI    P.     RAMAMURTI 
*   (Tamil  Nadu)   : Sir,. .. 

SHRI ERA SEZHIYAN: It is not 
hypothetical. This is regarding a 
statement made by Shri C.P.N. Singh. 
I raised a point of privilege. I 
understand it has gone to the other 
House. 

MR DEPUTY CHAIRMAN : You 
have raised a point. The Committee 
will consider it. I cannot give a ruling 
on behalf of the Committee. 

SHRI P. RAMAMURTI : Sir, I am 
not questioning your interpretation of 
the Constitution or the ruling on this 
question. (Interruptions) . 

MR. DEPUTY CHAIRMAN : 
Please take your seat. He is speaking. 
Yes, everyone can be called. They are 
here   to   hear   you. 

SHRI P. RAMAMURTI  : The 
hon. Minister must know that 
insinuations are quite common and that 
insinuations are made by this side as 
well as from that side. There is nothing 
wrong as far as the parliamentary 
proceedings are concerned. 
Insinuations are made, inferences are 
made and people,, are asked to clarify. 
For example, the statement made about 
Mrs. Margaret Alva was an insinuation, 
but it was allowed. If that insinuation is 
wrong, then they have got other 
remedies. There is no point of order in 
raising the question that you cannot 
make insinuations. Let him answer the 
insinuation. Secondly, Sir, I would like 
to point out that it has always been the 
practice in this House as well as in the 
other House to bring to the notice of 
the house the reports appearing in the 
newspapers : sometimes they are 
actually read; sometimes they ate not. 
There is nothing wrong about it. They 
themselves    sitting on this 

side, when the Janata Government was 
there, brought the Blitz—the whole 
charge was based on what was written 
in the Blitz—and reading from the Blitz 
reports they wanted a commission of 
inquiry. This is their own practice. So, 
seeing that, they must not throw stones 
on others while living in glass houses. 
Let them learn the practice of this 
House. Unfortunately, many of them 
are new  to  this  House. 

SHRI P. N. SUKUL : Sir, I 
want to make one point. Our 
Minister did not make a statement. 
His was a point of order. In this 
very House in the last fortnight 
this ruling was given, that a Minister 
is allowed to raise a point of order, 
and still an old Member like Mr. 
Bhupesh Gupta is telling _____ (Interr 
uptions ) 

SHRI NARASINGHA PRASAD 

NANDA (Orissa) : Sir, Mr: Era 
Sezhiyan has raised a very vital 
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[Shri Narasingha Prasad Narda] 

question, but you are not listening 
to him. We have article 88 of the 
Constitution under which it is stat 
ed that a Minister can participate 
in the proceedings of the House. 
That provision is clear. I am not on 
that. But the point made by Mr. 
Era Sezhiyan is that when a Minis 
ter chooses to participate in the 
proceedings of the House and while 
participating in the proceedings 
of this House there arises a 
question       of       privilege, the 
Minister taking advantage of being a 
Member of the other House cannot take 
that position that he is a Member of the 
other House and, therefore, the question 
of privilege should be referred to that 
House and that it should not be decided 
by the Committee of privileges of this 
House. This is a basic and fundamental 
question. Why do you not react   to   it?       
(Interruptions). 

MR. DEPUTY CHAIRMAN: All 
right. Mr. Rameshwar Singh. You do not 
allow me to say anything. What can  I 
do? 
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point.  He has  already made  this 
| point  in  this  House.   [Interruptions) 

Please hear,   Mr.   Jha, Please take 
vour seat.     [Interruptions) All right. 
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MR. DEPUTY CHAIRMAN: All 
right. So far as Shri Era Sezhi-yan's point 
is concerned, perhaps they are aware and 
the House is aware that he has already 
raised a privilege issue like that, as he 
mentioned just now. The Chairman has 
almost taken, I think, some decision, or 
he will announce his decision if he has 
taken it. And regarding the other point, I 
would say, in the present context, at this 
moment today it is just a hypothetical 
question, I am not expected to give a rul-
ing on a hypothetical question. So far as 
the Minister is concerned, article 88 is 
there. The Minister can raise it.   My 
only . . . 

SHRI    BHUPESH    GUPTA   : 
My only request to you is, let the debate 
be not like the Maruti car that did not 
move. Let the debate move    on. 

MR. DEPUTY CHAIRMAN : 
But it seems that House does not 
want to move on. I would only re 
quest Mr. Mathur; please do not 
make unnecessary remarks that pro 
voke protests from the other side. 
It is better.. . (Interruptions) 

SHRI PILOO MODY : It is 
Mr. Jain who provides the broken 
transmissions. . . . (Interruptions). 

MR.   DEPUTY   CHAIRMAN : 
Mr. Mathur, confine yourself to 
the subject matter and don't go to 
extraneous matters. That is my only 
request... (Interruptions). 

 
(Interruptions) 

DR. BHAI MAHAVIR 
(Madhya Pradesh) : Will he prove to be 
a bull in the china shop all the time   ?   
(Interrtiptions). 
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SHRI SYED SIBTE RAZI: He has no 
support for his allegation. 

SHRI JAGDISH PRASAD. MATHUR : 
It is not an allegation. It is a conclusion. 

 
***Expunged as ordered by the Chair. 
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SHRI     P.     RAMAMURTI     : 
A senior Member like Mr. Salve should 
at least know when somebody is 
speaking and when he is making a 
statement, it is not necessary for him 
immediately to get up every now and 
then and contradict him. He can 
contradict all the points when he gets his 
turn, when he gets his opportunity. 
Unless the speaker yields, he cannot go 
on contradicting him at every stage. Is 
this the way of conducting a debate ? Let 
him note down the points and later on 
when he gets his turn, let him contradict 
the   points effectively. 

SHRI     BHUPESH     GUPTA    : 
We can avoid political overtones. We are 
discussing a proposition of 
nationalisation. Let it be discussed. Let it 
be discussed on merits. You can also say 
whatever you like and you should be 
heard. Why bring in the past? Somebody 
asks. It is because of the background 
some of the things come. But I would 
request you, let us discuss the act of 
nationalisation, its implications, what it 
means in national interests or otherwise. 

SHRI N.K. P. SALVE : That is right. 
So far as his reference to the balance 
sheet is concerned, I have got the 
balance sheet; the assets I ave declined . 
. . 

DR. BHAI MAHAVIR : A point has 
been raised by my friend, Mr.     Jagdish     
Mathur,  and   Mr. 

Salve is trying to answer a certain argument. 
Now, they will have plenty of time to 
answer all the arguments which are being 
put forward from this side; they should not 
raise points of order to answer every argu-
ment. There appears to be no point of order. 
He is referring to the balance sheet of 
Maruti. This is what I could gather from his 
statement. Now where is the point of order 
in this ? I 

MR. DEPUTY CHAIRMAN: From 
what I gather, he wanted some 
information from Mr. Mathur and Mr. 
Mathur yielded to him. He wanted to 
know from which statement he was 
saying it  .. . 

DR.   BHAI    MAHAVIR  : He 
has himself stated that he is reading 
from the answers given on the floor of 
the House. 

MR.  DEPUTV  CHAIRMAN : 
I know.    Now, Mr. Mathur, please '      

continue. 

SHRI   RAMANAND   YADAV: 
I (Bihar) : Mr. Salve wanted to know 

something    from Mr.    Mathur and 
| Mr. Mathur agreed to listen. Why should 

others   object to it? 
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SHRI RAMAKRISHNA 
HEGDE: I want to raise a privilege 
issue. 

MR. DEPUTY   CHAIRMAN : Just 
after him. 
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SHRI    C. P .N.  SINGH   :  Sir, on point 
of order.     {Interruptions) 

SHRIMATI RAJINDER KAUR 
(Punjab) : Sir, how can he raise a point of 
order when he is not a Member of this 
House ? (Interruptions), Sir, he is a Minister 
and he is a Member of the other House, 
How can he raise a point of order ? 
(Interruptions) 

SHRI C. P. N. SINGH : He has 
yielded, Why do you worry? (In-
terruptions). The honourable Member who 
was speaking has yielded. You please sit 
down. Mr. Deputy Chairman. I want just 
one clarification. 

SHRI JAGDISH PRASAD MATHUR     
:   I   am not yielding? 
(Interruptions) 

SHRI   C. P. N.   SINGH   :  You 
are not yielding? 

SHRI JAGDISH PRASAD MATHUR   
: I am not yielding. 

MR. DEPUTY CHAIRMAN : He has 
not yielded. 

SHRI C. P. N. SINGH : Sir, on a point 
of order, (Interruptions) Sir, the honourable 
Member, Mr. Pilloo    Mody... 

SHRI     B.  D.  KHOBRAGADE 
(Maharashtra) : Sir, the honourable Minister 
is raising a point of order. (Interruptions) 
Sir, the honourable Minister is raising on a 
point of order. Are there no Members from 
the Congress (I) to raise a point of order? 
Why should a Minister raise a point of 
order? Is it not disgraceful that a Minister 
should raise a point of order   ?   
(Interruptions) 

 
(Interruplkm) 

SHRI     MANUBHAI     PATEL 
(Gujarat)   : Sir, he is not a member of this 
honourable  House and he is a 

Member of the other House. He is 
a Minister also. By virtue of being 
a Minister, Sir, he cannot get the 
right to raise a point of order. Let 
any other honourable Member 
raise a       point        of       order. 
But a Minister cannot be inducted into this 
House from the other House to raise a point 
of order. (Interruptions) 

SHRI BHUPESH GUPTA : Sir, I 
suggest that a new portfolio be created, that 
is, the Minister for Points of Order. 

MR.   DEPUTY   CHAIRMAN : 
All right. 

SHRI    BHUPESH    GUPTA  : 
You create a new portfolio like that and all 
will be settled and he can be the Minister 
for Points of Order. (Interruptions) 

SHRI     PILOO    MODY   : He 
is the Minister for the protection of Maruti. 

SHRI C. P. N. SINGH : Sir, it is not a 
question of protection of Maruti, But it is a 
question of the rules of procedure in this 
House. (Interruptions) Now, Sir, the honou-
rable Members, Mr, Bhupesh Gupta and Mr. 
Pilloo Mody, have been in this House and 
they are very experienced. They supposedly 
know all the rules and regulations. What the 
honourable Member does suggest is that 
there should be a Minister for.   .   . 

SHRI ERA SEZHIYAN : Sir, what is 
the point of order in this? 

MR.    DEPUTY   CHAIRMAN: 
Mr.    Singh, you don't go by what they say.     
(Interruptions) 

SHRI C. P. N. SINGH : Sir, 1 merely 
wanted to say that during the 28 months of 
the rule of the Janata Party, with all the 
Commissions of Inquiry, including the one 
against Maruti. they have come oul with 
nothing.   (Interruptions) 
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SHRI ERA SEZHIYAN : Sir, what 
is the point of order in this? 

DR. M. M. S. SIDDHU (Uttar 
Pradesh) : What is the point of order in 
this?     (Interruptions) 

SHRI C. P. N. SINGH : He is only 
wasting the time of the House by raising 
this issue. (Interruptions) What did they 
do ? (Interruptions) Why did they arrest 
Mrs. Indira Gandhi?     (Interruptions) 

 
SHRI    MANUBHAI    PATEL : 

Sir, every Member is here only to 
contribute to the proceedings of this 
House and it is not wasting the time of 
the House. (Interruptions) On the 
contrary, it is a useful thing. It is utterly 
wrong to say that it is wasting the time 
of the House. It is an unnecessary 
interruption by the Minister. You please 
expunge this interruption by a 
responsible Minister   like him.    
(Interruptions) 

DR. M. M. S. SIDDHU : Sir, I am 
on a point of order. Has the Minister 
any right to interrupt a speaker under 
the pretext of raising a point of order 
which is no point of order at all? This is 
not a point of order. (Interruptions) 
That is the main question. He is not a 
Member of this   House.    
(Interruptions) 

SHRI   PILOO   M CDY : He is 
an immature Member from the Lower 
House who has come to raise these 
points over here.   (Interruptions) 

DR. M. M. S. SIDDHU : Sit, down.     
(Interruptions) 

SHRI J. K.JAIN : You sit down 
(Interruptions, 

AN HON. MEMBER . We want 
your ruling.   (Interruptions) 

SHRI     PILOO MODY  :  You 
have been asked to give your ruling on 
the    Minister's    point of order. 

(Interruptions) 

SHRI   B. D. KHOBRAGADE : 
What do you want to say? (Inter-
ruptions) 

SHRI   MANUBHAI   PATEL : 
It means you are not giving a ruling 
whether it was a point of order or not. 
You are upholding the point of order.    
It is a point of disorder, 
(Interruptions) 

SHRI PILOO MODY : In case it 
was not a point of order, then I would 
ask you another question: Who is 
wasting the time of the House? 
(Interruptions) 

SHRI C. P. N. SINGH : It is he who 
does not concern himself with the 
debate.    (Interruptions) 

SHRI PILOO MODY : Sir, he has 
abrogated to himself your functions 
also. Now there are three crimes 
committed by him. Don't you think that 
the Leader of the House over here 
should recommend that he goes back to 
his own House? (Interruptions) 

DR. M. M. S. SIDDHU : Under 
Rule 258 a point of order could be 
raised. The hon. Minister on that 
side is not corresponding to Rule 
258. It is filibuster. (Interruptions) 
If the Minister, who belongs to 
the other house is going to misuse the 
privileges of this House............  

(Interruptions) 

SHRI   PILOO MODY : Shame, 
shame. . .     (Interruptions) 

SHRI    P.    RAMAMURTI  : I 
want to know whether they want an 
orderly debate or not? When he said 
that he was not yielding, he wanted to 
inten upt him by saying that he wanted 
to give him something. When he said 
that he was not yielding then he 
changed his position by raising a point 
of order and said the 
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same thing in the interruption. Is this 
the way to behave for any responsible 
member of the ruling party, a Minister ? 
Does he want an orderly debate? Let 
them say so. {Interruptions) 

aHRI    J. K. JAIN  : Sit down. 
(Interruptions) 

SHRI    P.  RAMAMURTI :    I 
am not asking you   to sit down. Sir, 
I am not addressing him. I am 
addressing you. (Interruptions) 

SHRI C. P. N. SINGH  :   You 
sit down   (Interruptions), 

SHRI P.   RAMAMURTI   : My 
appeal to you is to see that at-least the 
Ministers behave properly in this 
House—at least the Ministers. We have 
got other people who misbehave. At 
least the Ministers should not behave in 
this manner. Let them prepare. Let them 
answer. They will get ample opportu-
nity to answer. Let them not go on 
interrupting people every minute and 
mar the debate, otherwise we will see 
that the Bill is not passed. 
(Interruptions) 
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MR. DEPUTY CHAIRMAN : I 
have not allowed you. How can you 
speak? I have already said that I have 
allowed three persons. Mr. Salve. 

SHRI N. K. P. SALVE : We do not 
want to interrupt Mr. Mathur. We want 
the debate to be meaningful and we 
want it to go at some pase so that we 
are able to finish the debate in time. 
Accepting that the debate should be a 
little more meaningful, what the 
Minister wanted to say in his own 
language.... 

(Interruptions) 

SHRI MANUBHAI PATEL : This 
is unfair. Why should he defend him? 
They are not able to face the arguments 
and the facts and figures and that is why 
they are interrupt ing. They do not want 
to see that the House functions 
smoothly. (Interruptions) One who has 
moved a Resolution should not be 
interrupted. He should be allowed to 
express his opinion freely. He is quoting 
facts and figures. Why are you so 
impatient ? 

SHRI N. K. P. SALVE : He should 
be able to express his opinion freely and 
fearlessly. Absolutely there is no doubt 
about it. This rererence to Maruti 
Technical Services Limited and Maruti 
Heavy Vehicles Limited .. . 
(Interruptions) My submission is that .... 
(Interruptions) Article 26 .... (Inter-
ruptions) 

SHRI PILOO MODY : What is 
this? I can also wave the papers like 
this. 
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SHRI    PILOO    MODY  : Yes, 
yes, an intruder. 

SHRI J.K.JAIN : You cannot use 
that word. He is a Minister. You are an 
intruder. 

SHRI     KALRAJ     MISHRA   : 
Point of order. 

MR.   DEPUTY  CHAIRMAN : 
Everybody is on a point of order. 
Nobody is interested in the debar. What 
can I do ? 

SHRI      KALRAJ   MIS'IRA   : 
Point of order. 
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"Provided that the Central Government 
or such Government company shall not 
omit to ratify the contract and shall not 
make any alterations or modifications in 
a contract, unless it is satisfied that such 
contract is unduly onerous or has been 
entered in bad faith or is detrimental to 
the interests of the Central Go-vernmen 
t or such Government company." 
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MR. DEPUTY   CHAIRMAN  : 

Please doii'. interrupt 

SHRI HARI SINGH NALWA : 
Give me one minute. 

MR. DEPUTY CHAIRMAN : No, 
I cannot allow. We have had sufficient 
points of order today. What Mr. Nalwa 
says will not go on record. 

 



 

[The Via; Chairman (Dr. Rafiq Zakaria) in 
the Chair] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUS-TRY   (SHRI   
CHARANJIT   CHA- 
NANA) :  Sir, I beg to move : 

"That the Bill to provide for the 
acquisition and transfer of the undertakings 
of Maruti Limited with a view to securing 
the utilisation of thA available 
infrastructure, to modernise the j.utomobile 
industry, to effect a more economical 
utilisation of scarce fuel and to ensure 
higher production of motor vehicles which, 
are essential to the needs of the economy of 
the country and for matters connected 
therewith or incidental thereto, as passed by 
the Lok Sabha, be taken into consideration." 

\ SHRI PILOO MODY : Sir. you 
will now sde in what gentlemanly 
fashion the Opposition l istens to the 
hon. Minister. \ 

SHRI    CHARANJIT        CHA- 
NANA : Sir, the House should not be 
disappointec. at all at the comments made by 
the hon. Member. Shri Mathur. One 
appreciates the conditioning of the outlook of 
the hon. Member when we heard what he has 
said. For example, he includes 'bhii' in 
'behen'. You know the background. I will not 
go into that at all. 

I  j 
THE  VICE-CHAIRMAN  (DR. j      RAFIQ 

ZAKARIA) :  Please do not interrupt   him, Mr. 
Mathur. 

'        87               Re. Maruti  (Aquisition [RAJYA SABHA] and Transfer oj Under- 88
taking) Bill, 1980 

[Mr. Deputy Chairman] have said. 

Nothing has gone on record" 
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SHRI      CHARANJIT     CHA- 
STANA : Sir, the hon. Members of this 
House know the outlook of be   RSS.   
[Interruptions). 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : Please do not 
interrupt him. Mr. Mathur. Let him 
have his say. Then, you can say what 
you want to say. 

SHRI       CHARANJIT     CHA- 
NANA : Sir, the conditioning of the 
outlook is by a few other things also. 
The}- are negative allegations and I 
would not like to retaliate. I would 
mention only one instance in regard to 
what the hon. Member Vassaid.    In 
Hindi, they say, 

SHRI CHARANJIT CHA-NANA : 
Mr. Vice-Chairman, the hon'ble 
Member is absolutely right that we 
should not remind them at all. But 
unfortunately many a time they 
provoke the necessity for such 
reminders. But this is the end of it. lam 
coming to the Bill proper and I would 
only request the House to appreciate 
hon'ble Bhupesh Da's comment that 
when we are looking at things like the 
nationalisation of particular industries, 
we should have an outlook, which 
should not be outmoded, which should 
not be passing through political straits 
but it should be a national outlook. 

On the 13th October, 1980, the 
President was pleased to promulgate 
the Maruti Limited (Acquisition and 
Transfer of Undertakings) Ordinance. 
The acquisition of the undertaking of 
the Maruti Limited was effected with a 
view to securing the utilisation of the 
available infrastructure, to modernise 
the automobile industry, to effect a 
more economical utilisation of scarce 
fuel and to ensure higher production of 
motor vehicles which are essential to 
the needs of the economy of the 
country and for matters connected 
therewith   or incidental thereto. 

As the hon. Members are aware, 
there have been problems in the matter 
of adequate supply of automobiles— 
both commercial vehicles as well as 
passenger cars. The steps taken so far 
in this direction by the manufacturers 
have not proved adequate and the 
supplies have been lagging behind the 
demand. 

Hon'ble Members are also aware 
that   unlike   many   other sectors of 
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industry, there has been little impro-
vement in the car industry in the 
country in the last few decades. 
Presently the consumer demand is 
being met virtually by the units, one of 
whom recently faced a severe strike. 
They are yet to reach the level of 
production of the last few-years. 

The question regarding manufacture 
of passenger cars in the public sector had 
engaged the attention of the Government 
earlier also. Looking to the state of the 
automobile industry in the country, 
including the passenger cars industry. 
Govern-menthave felt that the setting up 
of a public sector unit under the Central 
Government for manufacture of auto-
mobiles and connected items would be 
in public, and national interest. The 
reposed unit would give the benefit of 
mass production techniques and the 
induction of the latest technology, 
including higher fuel economy. Since the 
infrastructure of the Maruti Limited has 
been lying unutilised for quite some 
time, the Government decided to acquire 
the undertaking of the said company 
which could form the nucleus of the new 
industrial activity. The proposed 
industrial unit, apart from encouraging 
the growth of aucilla-ries, would provide 
substantial employment opportunities, 
both directly as well as indirectly-, and 
would lead to greater economic 
prosperity. Sir, the Maruti Limited 
(Acquisition and Transfer of 
Undertakings.) Bill, 1980, has been 
considered and passed by the Lok Sabha. 
The President has been pleased to 
recommend its consideration by the 
Rajya Sabha under article 117(3) of 
theConstitution. I now move that the 
said Bill, as passed by the Lok Sabha, be 
taken up for consideration by this House. 

  
SHRI  ERA SEZHIYAN :  Sir, I     I 

have given a  notice  for     raising   a point 
of order on the   consideration of the Bill by 
this House. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : Please be brief. 

SHRI ERA SEZHIYAN : I will be 
very brief. 

SHRI PILOO MODY : Did you 
tell the Minister to be brief ? 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : He was brief. 

SHRI ^RA SEZHIYAN : This Bill is 
for consideration and passing. A Bill is a 
composite whole containing not only the 
clauses but also the Statement of Objects 
and Reasons, President's 
recommendation,-^ Financial 
Memorandum, Memorandum regarding 
delegated legislation. All these things 
form necessary part of the Bill when 
taken for consideration. Here I am con-
cerned about the Financial Memo-
randum. Sir, I am to inform you and the 
House that the Financial Memorandum is 
incomplete. If the Financial 
Memorandum is incomplete, then further 
consideration cannot be optained unless 
the full particulars of the Financial 
Memorandum are given to us. Para 3 of 
the Financiaj Memorandum    says : 

 'Sub-clause (1) of clause 8 of the 
Bill provides for payment of simple 
interest at t te rate of four per cent. per 
annum in respect of the amount 
payable under the clause, for the 
period commencing on the appointed 
day. . . It is estimated that the interest 
payment in terms of the provisions of 
the said sub-clause is likely to be. of 
the order of Rs. 1,45,000. per mpnth." 

This calculation everybody knows. If 
you   take fpur   per cent of     Rs. 4 34 
crores   and divide it   by 1 2, it comes to 
1-45    lakhs.    That is   not -giving any 
information. 

THE VICE CHAIRMAN (DR. 
RAFIQ ZAKARIA) :1am trying to get 
a copy of the Financial Memorandum   
because   it is not here. 
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SHRI PILOO MODY : You do not 
need it. You just listen. His arguments are 
very clear. 

THE VICE CHAIRMAN (DR. RAFIQ 
ZAKARIA) : Mr. Mody, will you please 
allow me to conduct the   business of   the 
House ?   I, in 
my   wisdom, have    passed     instructions. 

SHRIR. R. MORARKA (Ra-jasthan) : 
No. according to rules. 

SHRI PILOO MODY Not according to 
your wisdom. It would be a disaster 
otherwise. 

? THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) :Inmy wisdom it will always be 
according to the rules. In your wisdom it 
will be against the rules. 

SHRI PILOO MODY : Very good. Self-
certificates   are   accepted. 

SHRI ERA SEZHIYAN : Sir, I think the 
Financial Memorandum should be very clear. 
Meanwhile, before that comes, I will inform 
you this one. Shakdhar says : "A Bill involving 
expenditure from the Consolidated Fund of 
India is re-r quired to be accompanied by a 
Financial Memorandum which outlines the 
objectives and the expenditure   likely   to be   
involved." 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKAPJA) : Mr. Minister. I would like 
somebody on the other side to. .. . 
(Interruptions) I thought somebody should 
be prepared to. .. . 

SHRI RAMAKRISHNA HEG-Dfi : I 
am afraid, Sir, you have to go there. There 
is nobody who is capable of.... 

SHRI PILOO MODY : Not only you 
but your wisdom also will have to go there.    
Don't leave it behind. 

DR. BHAI MAHAVIR : And the hon. 
Minister also seems to have been fed up with 
all that was going on. 

SHRI  ERA SEZHIYAN   :     It 
says, if it involves an expenditure from the 
Consolidated Fund of India, it shall be 
accompanied by a Financial Memorandum. 
So, without a Financial Memorandum we 
cannot deal with the Bill. Here they have 
given the Financial Memorandum but it is 
not complete. Attain   Shakdhar   says :— 

''If a Financial Memorandum relating to 
a Government Bill is found to be 
incomplete, the Minister concerned is 
asked to furnish all the details." 

Therefore, Sir, I say it is incomplete. He 
was saying that at the rate of 4 per cent this 
sum of Rs. 4-34 crores comes to Rs. 1-5 
lakhs for a month. Even a student of the 
fourth class who is good at Arithmetics will 
come to this figures. He is not giving any 
information. On the question of payment, in 
the Supplementary Demands for Grants that 
has been circulated to this House, if you 
take out pages 41-42. you will find there 
they have said : Under the Maruti Limited 
Acquisition Order promulgated on the 13th 
October the Government have taken over 
the assets etc.... on the amount that is likely 
to be deposited. Rs. 4- 34 crores, by the 
Government with the Commissioner of 
Payments, the simple interest at 4 per cent 
per month for the period from the 13th 
October, 1980 to the date on which payment 
is made, the amount of the interest to be 
paid to the Commissioner of Payments will 
be about Rs. 8 lakhs, which will form part of 
the value of the assets to be transferred to 
the new company. A sum of Rs. 8 lakhs they 
are putting here, but in the Financial 
Memorandum they have not mentioned any-
thing. They simply say Rs. 1 45 lakhs, 
whereas they have a supplementary demand 
of Rs. 8 lakhs, which means the facts have 
been suppressed and it is misleading and 
imcomplete. 

SHRI PILOO MODY : And, therefore,  
they  should withdraw it. 
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THE VICE-CHAIRMAN" (DR. 
RAFIQ ZAKARIA) : Mr. Mody, will 
you spare us a running commentary ? 

SHRI PILOO  MODY   : It    is 
not possible.    {Interruptions) 

SHRI   ERA   SEZHIYAN : Mr. 
Vice-Chairman, this is the first. There 
has been an under-estimation or a non-
disclosure of the amount that is likely to 
be spent towards interest at 4 per cent 
which has been revealed in the 
Supplementary Demands for Grants. It 
has been put there at Rs. 8 lakhs. 
Therefore, this Financial Memorandum 
as well as the particulars given are 
incomplete. Then clause 4 here says.... 
Have you got the Financial 
Memorandum ? 

THE VICE-CHAIRMAN (DR. 
RAFIQ, ZAKARIA) : No, I am trying 
to get    it. 

SHRI ERA SEZHIYAN  : It is 
not a good state of affairs.    The   bill 
is being considered. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : I am getting it.    
You don't worry. 

SHRI R. R. MORARKA : How will 
you   follow it ? 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : I will follow it 
because I am keeping my ears open. 

SHRI ERA SEZHIYAN : The 
Financial Memorandum says : Clause 
15 of the Bill provides for the 
appointment of the Commissioner of 
Payments by the Central Government 
with adequate staff to assist him for the 
purpose of disbursing the amount payble 
to the company. Service and allowances 
to the Commissioner of Payments and 
his staff and the expenditure on office 
will be defrayed out of the Consolidated 
Fund. The estimated expenditure on this 
account is likely to be of the order of Rs. 
10,000 per month. They have put it   
here. 

SHRI   PILOO   MODY    :     It 
was   much   better   when  he did not 
have it in his hands. 

* 
SHRI ERA SEZHIYAN : Para 4. of this 

says that the estimated   expenditure   on this 
account is   likely to be of   the order of   Rs.    
10,000 per month.     Sir,  no amount  could 
have been spent   earlier.    If   it   is going to 
be   spent out of the Consolidated     Fund,     
only    after       the amount  has   been   
sanctioned     by this  House  and    the  other   
House could it be taken out of the Consoli-
dated     Fund.   Only  three  months are now 
left.   At the most. Rs. 30,000 can be spent at 
this   rate ;     but   it is incomplete in the   
Supplementary    T Demands.   At   page   42   
they say : "For meeting tfye salaries and   
other expenses of th£     Commissioners of 
Payments,   during the year, a sum of Rs.    1 
• 1 lakhs is likely to be spent." Sir, only three 
months are  left   now and in the 
Supplementary Demands the amount 
requiring to be   allocated for the year is Rs. 1  
1   lakhs   whereas we are giving Rs.    
10,000 per month. At the   most, it will be 
Rs.   30,000. Again  an    under-statement.     
It   is incomplete.    It goes against the note 
that has been put up by the Finance Ministry   
itself J   They say Rs.    it lakhs will be   
required for    meeting -$ the salaries    and 
other   expenses of the Commissioner of 
Payments during this year—during  this  year   
means during the financial year up to March 
next.   You   are    calculating    it   at Rs.    
10,000      per     month.      That means,     it  
is " an  under-statement, incomplete and goes 
against the very provision that you are 
making there. That is No.    2. 

Then, in para 5 it says : "Funds will have 
to be provided for the incorporation of a 
public sector company of the Central 
Government in which the assets of the 
company could vest and _^ which would be 
entrusted for the manufacture of        
passenger      cars, 
commercial ................ " This    would 
necessitate an expenditure of about 
Rs. 1,17,000 during the current finan 
cial year 1980-81. ":' 
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Sir, this is the estimate they have 
put. But, Sir, full information has not 
been given. It looks as though funds 
will be provided for the incorporation of 
public sector company. Nothing is said 
here. If you come to the supplementary 
demands,   again page  42, it says : 

"Action is being taken for the 
formation of a new company in which 
the assets of Maruti would be vested. 
The advance of Rs. 90,000 obtained on 
the 27th October, 1980 for the 
incorporation of a new company." 

That means the amount has already 
been advanced but the fact has not been 
mentioned. Rs. 90,000 has already been 
advanced for the creation of a new 
company as early as the 27th October, 
1980. I would like to know when they 
have already spent Rs. 90,000 for the 
creation of a new company, why that 
fact has not been brought out in the 
Financial Memorandum. I would like to 
know, who were the signatories, when 
was the Memorandum and the Articles 
of Association of the said company were 
presented to the Registrar of Companies 
for incorporation of the company. On 
the 27th itself they have drawn Rs. 
90,000. If they have taken action, we 
should know. 

Last but not the least—three points I 
have made—is my fourth point. Para 2 
says : 

"Clause 7 of the Bill provides for 
the payment, in cash and in the 
manner specified in Chapter VI of the 
Bill, an amount of Rs. 434,00,000 
(Rupees four hundred and thirty four 
lakhs only) for vesting in the Central  
Government. . ." 

Full details of this amount are required 
to be given by the Government. How has 
it been arrived at, we do not know, when 
the LIC was nationalised full details 
were given in the Financial 
Memorandum that so much amount Mas 
required. Full Calculations were ven.   I  
would  like to know    how 

this amount of Rs. 434 lakhs was 
arrived at. The Minister should give the 
full details. Unless the Minister gives 
the full details, the consideration of the 
Bill cannot be proceeded with because 
when it comes for passing we require 
all the components of the Bill. As I 
pointed out, the Financial 
Memorandum is incomplete, unless the 
four points are fully satisfied, further 
consideration of the Bill cannot  be  
proceeded with. 

SHRI PILOO MODY : The bill and 
the Ordinance are as defective as the 
Maruti car. 

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Ma'ui-
rr:sl'tra) : Mr. Vice-Chariman, Sir, the 
point of order really contains no point. 
The point which has been raised is that 
the Financial Memorandum is 
incomplete. Incomplete is a very 
relative term, and after having been 
provided for everything it may appear 
to a Member that it is imcomplete, but 
it may not be so. And this is precisely 
what has happened, we are very 
familiar with this type of Financial 
Memorandum. Particularly in the 
context of the nationalisation Bills. 

Taking the first point made by the 
hon. Member on the other   side, Sir,   it 
is in relation to   sub-para   3 of the 
Financial Memorandum. It is usual, as 
you will find in any nationalisation Act, 
to provide for   interest from     an 
appointed   date   till    you hand over the 
amount of compensation to the 
Commissioner to be appointed under the 
Act for determining certain claims under 
the Act. The  appointed date has    itself 
been   defined under the definition clause 
which  you  will find, Sir, is given in 
section 2  : 

" 'Appointed day' means the 13th 
day of October, 1980;" Para 3 of the 
Financial  Memorandum   says   : 

"Sub-clause (1) of clause 8 of the 
Bill provides for payment of simple 
interest at the rate   of four percent 
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per annum in respect of the amount : 
payable under clause, for the period 
commencing on the appointed day and 
ending with the date on which the 
payment of the such amounts is made by 
the Central Government to the 
Commisioner of payments." 

And the appointment of the 
Commissioner is merely a procedural 
thing after the Bill has been enacted and 
it becomes a statute. So, I do not think 
that by any stretch of imagination one 
could say that there is any 
incompleteness in this which vitiates it 
to such an extent that the Bill cannot be 
proceeded with at all. I think that the 
point of order is not only hyper-
technical but it is really without any 
substance. 

Now let us come to paragraph 4 of 
the  Financial  Memrandum. 

"Clause 15 of the Bill provides for 
the appointment of the Commissioner 
of payments by the Central Govern-
ment with adequate staff to assist him 
for the purpose of disbursing the 
amounts payable to the Company. The 
salaries and allowances of the 
Commissioner of Payments and his 
staff and the expenditure on office and 
establishment will be defrayed out of 
the Consolidated Fund of India. The 
estimated expenditure on this account 
is likely to be of the order of Rs, 
10,000 per month." 

Now it is an essential provision, an essential 
part of the scheme in any nationalisation Bill 
that you have to appoint   a   Commissioner—
this   has been done under every 
nationalisation Act—for determining   certain 
claims which arise as a consequence or out of 
the nationalistion measure.   You   will find 
that this provision is contained in Chapter VI 
of this Bill and Clause 15  deals with it.  
Usually   a retired High Court jud^e or any 
other expert is appointed. He has to   have    
staff because claims are   filed and claims are 
entertained and adjudicated upon. Therefore, 
to say that it is incomple-     I 

te because it is only Rs. 10,000 is not 
correct. Because they have given it as Rs. 
10,000 per month, it is very clear that in this 
financial year, which has now only three 
months ♦ left it could only be Rs. 30,000. . . 

SHRI  ERA SEZHIYAN   :  But 
they have given Rs, 1,70,000. 

SHRI MURLIDHAR CHANDR-
AKANT BHANDARE : Maybe, but 
that does not make this Memorandum 
incomplete. 

SHRI ERA SEZHIYAN  : Two 
sets of figures are given by the same 
Govenment- Rs. 1,70,000 and then you 
say you are paying Rs, 10,000 per   
month. 

SHRI N.K.P. SALVE : Are you on 
the quantum ?     (Interruptions) 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE : Sir I am  on a  point of   
order.  What  the    hon. Member seems to 
contend is that if it is imcomplete it connot 
be proceeded with.   Now the whole 
question is whether it is incomplete. When 
you state the financial, implications of a 
measure like this where you have to appoint 
a Commissioner of  Payments and set an 
establishment of the Commissioner   and   
say that   the   monthly    * expenditure will 
be Rs.   10,000 can anyone say that it is 
incomplete and so the Bill cannot be 
proceeded with ? 

SHRI R. R. MORARKA : Yes, yes, 
according to the Financial 
Memorandum the monthly expenditure 
must be more. (Interruptions) 

THE VICE CHAIRMAN (DR. 
(RAFIQ, ZAKARIA ) : Now Mr. 
Bhandare.  Please be brief. 

SHRI MURLIDHAR CHANDRA 
KANT BHANDARE : May I go to the 
next paragraph ? Paragraph 5 says   : 

"Funds will also have to be pro 
ded for the incorporation of a pub 
sector company of the Centra/ G ov 
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ment in which the assets of the 
Company would vest and which would 
be entrusted with the manufacture of 
passenger cars, commercial vehicles 
and other related ancillary items. This 
would necessitate an expenditure of 
about Rs. 1,70,000 during the curent 
financial    year." 

Now, by Financial Memorandum what 
is needed to be done is to tell the House 
what the Financial implications are, not 
whether we have spent money earlier, as 
Ion \r as we have not spent more. What 
is suggested that an amount of Rs. 
90,000 seems to have been spent for the 
incorporation of some company earlier 
and so on and so forth. But that is not 
the point at all. Can you say that by not 
mentioning Rs. 90,00 which had been 
spent on the 27th of October, 1980, this 
Memorandum suffers from any 
infirmity. That is the only point. I 
submit that this  point  also  has  no   
substance. 

Lastly, so far as the amount of Rs. 
4*34 crores is concerned, one has only 
to look at the Schedule to find out how 
this amount of Rs. 4.34 crores is to be 
allocated in the order of priorites laid 
down in the Bill itself. I can understand, 
I fully appreciate the valiant but futile 
attempts of the Opposition to carry on 
this debate endlessly, but I say that this 
point of order has been raised with out 
any sense of responsibility. 

SHRI NARASINGHA PRASAD 
NANDA :  Sir, ... 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : Are you going to 
add anything ? (Interruptions) I do not 
think we should proceed any further with 
this point of order because the practice is 
that when a Bill is introduced in the Lok 
Sabha or in the Rajya    Sabha  .. . 

SHRI NARASINGHA PRASAD 
NANDA : Kindly allow me. 

THE VICE- CHAIRMAN (DR. 
RAFIQ ZAKARIA) : Please. I cannot 
allow any further discussion on it 
because I find  ... 

SHRI NARASINGHA PRASAD 
NANDA: You will not allow me to say 
anything ? 

THE VICE CHAIRMAN (DR. 
RAFIQ, ZAKARIA) : No. after this, if 
you  like  I will   .. . 

AN HON. MEMBER : Are you 
giving a  ruling   ? 

THE VICE CHAIRMAN : (DR. 
RAFIQ ZAKARIA) : I am giving a 
ruling yes, which is entirely on a 
different point. 

SHRI RAMAKRISHNA HEGDE« 
Please hear us.. . 

THE VICE-CHAIRMAN (DR. 
RAFIQ, ZAKARIA) : I am sorry after I 
have given my ruling on the point 
raised by Mr. Sezhiyan, if you want to 
say something, I will hear then••• 

SHRI RAMAKRISHNA HEGDE: 
Then I may have to challenge the rulling 
. 

THE VICE-CHAIRMAN   (DR. 
RAFIQ ZAKARIA) : You don't have to 
challenge the   ruling because the points 
that Mr. Sezhiyan has raised. 

SHRI NARASINGHA PRASAD 
NANDA : This is very strange. You 
don't even listen to us and you give  
your  ruling. . . 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : Mr. Nanda, I will 
not tolerate this.... 

SHRI NARASINGHA PRASAD 
NANDA : Sitting in the Chair you 
should not take this attitude, you are 
partisan, you are partial you should not 
steamroll the opposition like this....    
(Interruptions) 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : Mr.Nanda.... 

SHRI NARASINGHA PRASAD 
NANDA : In protest I am walking out, 
.you don't hear us even.... 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) : Yes, you can walk out. 

SHRIMATI PURABI MUKHO-
PADHYAY : No, your posture is derogatory 
to the dignityof the  Chair. 

THE VICE-CHAIRMAN (DR. RAFIQ, 
ZAKARIA) : Mr. Nanda, you should have 
had the patience to listen to what I was 
saying before showing this kind of anger. 

[At this stage Shri Narasingha Prasad 
Nanda left the Chamber.'] 

The practice is that when a Bill is 
introduced in either of the Houses, it is at the 
time of introduction of the Bill that financial 
memorandum and other documents are 
presented, and when that House passes that 
Bill and when it comes to the other House, 
these financial memorandum and other 
documents do not form part of the Bill. 
Therefore, this Bill has been sent to us from 
the Lok Sabha and it has come without the 
financial memorandum and without other 
documents. Now, the points that Mr. 
Sezhiyan raised may be very relevant. I do 
not go into that question. Maybe that some of 
these points should have been gone into. But 
the proper forum for doing so was in the Lok 
Sabha where the Bill was introduced.... 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal) : There is no 
such rule. 

THE VICE-CHAIRMAN (DR. RAFIQ, 
ZAKARIA) : Because, financial 
memorandum and other documents are not a 
part of the Bill as has been sent by the Lok 
Sabha to the RajyaSabha. Now, the points 
that Mr. Sezhiyan raised, he can certainly 
raise them in his speech. It will be for the 
Minister to reply to those points. But as the 
financial memorandum does not form part 
of the Bill as has been sent to the Rajya 
Sabha, I am afraid I cannot allow this point 
of order. 

SHRIMATI PURABI MUKHO-
PADHYAY : It is derogatory to the dignity 
of the Chair. 

SHRI KRISHNA CHANDRA PANT 
(Uttar Pradesh): May I point out the 
implications of your ruling with all respect ? 
There is one portion of every Bill or most of 
the Bills relating to delegation of powers. 
Now that also does not come to this House 
when the Bill is introduced in the other 
House and is considered and passed by it. 
Does it mean that this House will not be in a 
position to examine all aspects of delegation 
of powers in respect of the working of a Bill 
? 

SHRI SHRIDHAR WASUDEO 
DHABE (Maharashtra) : The Committee on 
Subordinate Legislation is there. 

SHRI KRISHNA CHANDRA PANT: 
Yes, there is a Committee on Subordinate 
Legislation. Therefore it does not form part 
of the Bill that is circulated. The implication 
probably is that because when the Bill is 
introduced in the Lok Sabha it is circulated 
to every Member. The documents are not 
complete unless those other papers are also 
circulated with the Bill, and you cannot deal 
with the Bill in its totality, as you well know 
unless you take into account all those 
papers. It cannot be the intention of the rules 
to deny Members of this house access to 
those papers for a Bill which has been 
introduced in the other House; otherwise, 
they cannot really do justice to the Bill. In 
that respect, whether it is a financial 
memorandum, whether it is delegation of 
powers, I personally believe that we should 
be enabled to discuss a Bill, taking all those 
papers into account; otherwise, to that extent 
we limit the powers of this House to give 
due scrutiny to the    Bills that come before   
us. 

SHRI RAMAKRISHNA HEGDE: 
Sir,............  

THE VICE-CHAIRMAN (DR. RAFIQ, 
ZAKARIA): I will hear you just   a  
moment.    I agree with what 
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Mr. Pant has said I have not said this financial 
memorandum should not be 9 discussed in the 
House. In fact, I said that some of the points Mr. 
Sezhiyan raised are relevant and the Minister 
could reply here. The point that Mr. Sezhiyan 
raised was that we should not proceed further with 
the Bill. He objected to the consideration of the 
Bill on the ground that the financial memorandum 
is incomplete. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) : To that my answer was that as the 
financial memorandum does not form part _ of the 
Bill, the question of not proceeding with the Bill. 
Does not arise. I entirely agree with what Mr. Pant 
has said and certainly the Financial Memorandum 
and other documents which formed originally part 
of the Bill in the Lok Sabha should be taken into 
consideration. I am not objecting to it. 

SHRI RAMAKRISHNA HEGDE: 
The second  implication  of your,   if I may 
say so, premature ruling is ... 

THE VICE-CHAIRMAN (DR. RAFIQ. 
ZAKARIA): It is my well-considered ruling. 

SHRI RAMAKRISHNA HEGDE: 
that even in case a Bill suffers from 

certain legal and constitutional infirmities, 
this House has no right to raise that point. 

THE VICE-CHAIRMAN (DR. RAFIQ. 
ZAKARIA) : I am not saying that. 

SHRI RAMAKRISHNA HEGDE: This is what 
you have said that every thing is decided in the Lok 
Sabha and the job of this House is only to approve ,        
it. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) : Mr. Hegde, vou did not listen 
to my ruling carefully. I said when a Bill is 
introduced in either of the House, it is at the 
time of the introduction of the 

Bill in either of the Houses. If the Bill is 
introduced in the Rajya Sabha, then certainly 
at the time of its introduction in the Rajya 
Sabha, it must be accompanied by the 
necessary documents including the Financial 
Memorandum. In this case, what has 
happened is that this Bill was introduced in 
the Lok Sabha. There, the document formed 
part of the Bill . But as it has come to us 
without these documents, I am ruling that 
consideration of the Bill on that ground 
cannot be stopped. I am not saying that you 
cannot take that into consideration. 

SHRI RAMAKRISHNA HEGDE: 
Supposing in the Financial Memorandum 
that accompanied the Bill in the Lok Sabha 
it is stated that the total financial implication 
was Re. i/- 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) : Then you can challenge it 
here. 

SHRI RAMAKRISHNA HEGDE: 
Therefore, we cannot proceed unless the 
correct picture in regard to financial 
implication is given to the House. It is the 
responsibility of this House to know what 
would be the financial implications. 

THE VICE-CHAIRMAN (DR. 
RAFIQZAKARIA): I am on a very narrow 
question . I am not saying that the points 
raised by Mr. Sezhiyan are not relevant. I 
am saying that there are perhaps some of the 
incon. sistencies that he has pointed out. It is 
for the Minister to satisfy him on that 
ground. The point raised by him was that on 
account of these infirmities as he has alleged 
in the Financial Memorandum as presented 
to the Lok Sabha it is incomplete and it also 
suffers from many other defects and for this 
reason the consideration of the Bill should 
not be allowed. I said that question does not 

SHRI       ERA   SEZHIYAN:    I 
want    to submit two points. .. . 

SHRI MURLIDHAR CHAND-
RAKANT BHANDARE: It must end    
somewhere. 
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SHRI ERA SEZHIYAN: My 
first point is on what you have said 
that the Bill accompanied by the Finan 
cial Memorandum can be challenged 
at the time of introduction in either 
of the Houses and after one House 
has passed it, the other House 
cannot   question   it ........................  

THE VICE-CHAIPJvIAN (DR. RAFIO 
ZAKARIA): Therefore, your party there 
should have been very vigilant. 

SHRI RAMAKRISHNA 
HEGDE : Suppose no other Party is there 
in the Lok Sabha. That might happen. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) : The Financial Memorandum 
does not form part of the Bill as it has come 
to us. That is the practice. It is not the 
question only of the Lok Sabha. The 
practice is that only at the time of introduc-
tion of the Bill these documents accompany 
the Bill. Once it is passed in that House, that 
is the end of it. The points that have been 
raised can certainly be raised and Mr. 
Sezhiyan can ask the Minister to satisfv 
him, to clarify these points and clear his 
doubts. That right I am   not   denying. 

SHRI       ERA    SEZHIYAN    : 
Your point is that the Bill and the Financial     
Memorandum     can    be challenged at the 
time of introduction. I am quoting Kaul and 
Shakdher, page 452. It says : 

"During a discussion on the motion for 
reference of the Essential Commodities 
(Amendment) Bill to a Select Committee, a 
point of order was raised that the financial 
memorandum appended to the Bill was 
incomplete as it did not give an estimate of 
the recurring and nonrecurring 
expenditures involved. The point of order 
was upheld by the Chair and further 
consideration of the Bill was postponed 
with a view to enabling the Government to 
furnist. a revised memorandum giv- 

ing particulars regarding the recurring and 
non-recurring expenditures involved. The 
revised memorandum furnished by the 
Government was circulated to the 
Members separately and a letter 
conveying the fresh recommendation of 
the President for the consideration of the 
Bill was also attached." 

Sir, it is not at the stage of introduction.   
When a   Bill is taken up for    consideration   
and     there is a demand for the reference of 
the Bill to Select Committee, the introduction 
stage is past. Here I would   like to point   out 
that introduction   can   be only in one House 
whereas consideration has to be in both the   
Houses. So, at the stage of consideration of 
the Essential Commodities (Amendment) 
Bill, a point of order was raised and it was up 
held and further consideration of the Bill was   
not taken up and only    after     the     
financial memorandum   was   made   
available it   was   considered.    Therefore,    
if you say, as you have said, that it is at the 
stage of introduction    only, then it does not 
hold good because, at the time of 
consideration, this has been done. Can I take 
it that it is as passed by the other House, just 
the Bill with its clauses and not the other 
things ? That means that you are only having 
a nude body of the Bill, without the 
statement of objects and  reasons,  without 
the  financial memorandum    and      without    
the memorandum  on delegated   legsila-tion. 
Am I to take it that this House is to consider 
only what is passed on, just the bare clauses 
passed by them and not the other things ? Do 
they not form part of the Bill for conside-
ration ? Then, Sir, it is a very serious thing. 
But,   in  future,   I   will  raise this issue and 
we will insist that all these   things   should   
be    appended to the Bill as passed by the 
Lok Sabha. If you are going to insist on it, 
then it is a very serious one and this House is 
being   debarred   from discussing whatever 
is contained in the complete form because 
only by circulation we get it.    When the Bill 
is to be inroduc-ed in the   other   House we   
get it 
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through circulation and it is not a document 
of the House. The document of the House is 
the one which is passed on by the other 
House. Now it means that it is not relevant 
in this House. These are the two points for 
consideration now, Sir. 

THE VICE-CHAIRMAN (DR. RAFIO 
ZAKARIA) : I do not think that my ruling is 
inconsistent with the ruling that has been given 
in the Lok Sabha, as mentioned by you, because, 
what I have said is this : I am on the narrow 
question whether j the consideration of the Bill 
should go on or not. Here the point that you 
have made is that I have said that these 
documents including the financial memorandum 
are presented to the House, in which the Bill is 
introduced, at the time of introduction. I have 
not said that, because of that, the consideration 
of the financial memorandum or other docu-
ments stops at the time of introduction. That is 
not the point that I have made. All that I have 
said is that as far as we are concerned, the Bill 
as it has been presented to us is not 
accompanied by the financial memorandum and 
other documents. That has been the practice so 
far. If you say that you have to raise a point that 
it is not proper, that is entirely a different 
question. Certainly you can raise it and you can 
say that every Bill which is to come from one 
House to the other should also be accompanied 
by the financial memorandum and the other 
documents. That is a matter which certainly you 
can debate and on which a separate ruling, if 
necessary, can be given. But, at the moment, the 
position is that the Bill as it has come before, us 
from the other House does not contain these 
documents and, therefore, on the technical point 
that you have rasied as to whether we can go 
ahead with the Bill or not, I am afraid, my 
position is that we can go on. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal) : Mr.   Vics-
Chairman,   Sir, just   o ne 

point for clarification. Perhaps you may 
enlighten us. The point raised by Mr. 
Sezhiyan is that the consideration of the Bill 
is dependent on the fulfilment of certain 
other conditions and without those things, 
the House cannot properly consider the Bill. 
Now, what happened in the other House is 
no business of this House. Certain parties 
might have defaulted there. But when this 
House considers the Bill, such 
considerations have to be fulfilled, as for 
example, the complete financial 
Memorandum must accompany the Bill, 
becuase we doubt that the Bill cannot be 
considerd. Mr. Sezhiyan's point has been 
that as the Financial Memorandum which is 
necessary for the consideration of the Bill is 
incomplete—he cited the ruling also—
therefore the minister should be asked to 
give a complete Financial Memorandum, 
only on receipt of which the Bill can be 
considered. I am afraid, Mr. Vice-Chairman, 
you have not explained how it is outside the 
scope of this House. 

THE VICE-CHAIRMAN (DR. 
RAFIQ, ZAKARIA) : I have explained that 
this has been the practice all along. I have 
told Mr. Sezhiyan that if he wants he can 
raise it later on certainly. As far as this Bill 
is concerned, we have to consider it as it 
has come from the Lok Sabha. Yes, Mr. 
Minister, you go on. 

SHRI KRISHNA CHANDRA PANT : 
May I say something, Sir ? We abide by 
your ruling. The only point is that certain 
inconsistencies have been pointed out. We 
have also to vote on the Supplementary De-
mands. We are going to vote on this Bill. 
By implication, we will vote on different 
figures in both documents. But I would 
request you to ask the Minister to clarify 
these points, so that these inconsistencies 
will be dealt with. 

THE VICE-CHAIRMAN (DR. RAFIQ. 
ZAKARIA) : Yes, he can reply it now or 
later   on. 
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SHRI       SUNDER SINGH 
BHANDARI (Uttar Pradesh): if the 
material is available, he can reply now. 

THE VICE-CHAIRMAN (DR. RAFIO 
ZAKARIA) : I am leaving it to the Minister. 
If he is ready with the reply, he can reply 
now. {Inter-rap: wns) 

SHRI CHARANJIT CHANANA : 
I shall reply to each and every point raised 
by each and every hon. Member iater.   
[Interruptions) 

PROF.       RAMLAL   PARIKH 
(Gujarat) : Since this matter has come up 
whether the Bill can be proceeded with, you 
have given a ruling. That is all right. Tie m 
JSt important point is that if the Minister, on 
examination of the p >ints raised by Mr. 
Sezhiyan and others, finds that there is a 
lacuna which is to be removed technically, 
he should clarify, in the sense that he would 
answer as to what the lacuna is and whether 
it is necessary to remove   the   lacuna 
or  inadequacy at  this    stage...................... 
(Interruptions) 

THE VICE CHAIRMAN (DR. RAFIQ, 
ZAKARIA) : This is hypothetical. Let us 
hear the Minister, and if it is found 
thereafter that it is 11 )t consistent or 
anything, then we can certainly look into 
that question. 

PROF.   RAMLAL    PARIKH  : 
But he must give a pointed answer to th;s. 

THE VICE CHAIRMAN (DR XAFIQ, 
Z'.KARfA: I think we should stop it now. 
Yes Mr. Minister.  (Interrupt 

SHRI CHARANJIT CHANANA; I  
have already moved the motion. 

THE VICE-CHAIRMAN (DR. 
RAFIQ, ZAKARIA) : There is one 
amendment by Shri Shiva Chandra 
jiia A'liii   i is    .'   . '!' the Bill 
to  a Select Gommii the   Rajya 
Sabha. The hon. Member may move his   
amendment   at   this   stage. 

SHRI SHIVA CHANDRA JHA: Sir, I 
beg to move : 

"That the Bill to provide for the 
acquisition and transfer of the under-
takings of Maruti Limited with a view to 
securing the utilisation of the available 
infrastructure, to modernise the automobile 
industry, to effect a more economical 
utilisation of scarce fuel and to ensure 
higher production of motor vehicles which 
are essential to the needs of the economy 
of the country and for matters connected 
therewith or incidental thereto, as passed 
by the Lok Sabha, be referred to a Select 
Committee of the Rajya Sabha consisting 
of the following Members, namely : 

1. Shri V.B. Raju. 
2. Shri Biswa Goswami. 
3. Shri Harekrushna Mallick. 
4. Dr. Bhai Mahavir. 
5. Shri Rameshwar Singh. 
6. Shri Hukmdeo Narayan Yadav. 
7. Shri Kalyan Roy. 
8. Shri G. C. Bhattacharya. 
9. Prof. Souremlra Bhattacharjee. 10. Shri 

Shiva Chandra Jha. 

with instructions to report by the first 
week of the next session of the Rajya 
Sabha.  " 

The questions were proposed. 

THE VICE-CHAIRMAN (DR. RAFIQ. 
ZAKARIA): Now , the Statutory 
Resolution, the motion for consideration of 
the Bill and the amendment are open for 
discussion. 

SHRI SHRIDHAR WASUDEO 
DHABE : Sir, we are considering today; the 
Maruti Limited (Acquisition and Transfer of 
Undertakings) Bill, 1980. What we are 
required to consider is whether such an 
undertaking was required to be taken over 
under the law, whether it was in the interest 
of nationalisation policy of the Government 
and whether th 
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action taken by the Government is tnalafi.de 
looking into the background of this concern, 
looking into the interests involved in the 
matter and looking into the findings given by 
the Gupta Commission, I would say that this 
Bill lacks bona fides and it was not at all 
necessary to bring this Bill before this House. 
Sir, the ordinance was issued on 13th 
October, 1980, for no reason whatsoever . It 
is a clear abuse of the power of ordinance to 
issue such an ordinance for nationalisation of 
Maruti Ltd. on 13-10-80. The ordinance itself 
says that this is an automobile industry. The 
ordinance says: 

"Whereas Maruti Limited has been 
engaged in the manufacture , production,. . 
namely automobiles." 

Therefore, it is an automobile industry 
admitted by the Minister in the ordi 
nance itself, that it is covered by the 
First Schedule of Industries Develo- 
lopment and Regulation Act., A 
complete machinery is provided under 
the Industries Development and 
Regulation Act 1951 which has not 
been resorted to. No reasons 
have been given as to why the direct 
nationalisation was necessary 
on 13-10-1980. I will invite the 
attention of this House to the various 
provisions of the Act. It is stated in 
the ordinance that it was necessary 
to nationalise it because "wherein 
an order has been passed for the 
winding up of the company and 
proceedings for liquidation are pend 
ing in the High Court of Punjab 
and Haryana."        The       only 
reason given by the Minister is because 
winding up order was passed and the 
liquidation order was passed by the High 
Court of Punjab and Haryana, there was 
urgent necessity to bring forward this 
legislation. He himself admits thai this is an 
automobile industry in the First Schedule of 
the the Industries Development and 
Regulation Act. Sir, :n the First Schedule of 
the Industries Development Act, 1951, this 
industry is specifically covered at Item (7) of 
the First Schedule, i. c. Transportation,Item 
5, Automobile, motor-car, Buses, truck, etc. 

2 P.M. 
Therefore,      Sir,      the       policy 

of this Government   has   been   that 
under the   Industrial Policy   Resolu 
tion that whenever such a   difficulty 
comes in, the resort was taken to the 
Industries (Development and Regu 
lation) Act.       And a large number 
of undertakings   have   been   taken 
over, about 106 sick textile mills have 
been taken over. And  Section   15A 
of the Act  specifically provides that: 
"Where a company , owning an   in 
dustrial undertaking is being wound 
up by or under   the   supervision    of 
the High Court,    and the   business 
of such company is not, being conti 
nued, the Central Government may, 
if it is  of opinion that it  is necessary, 
in the interests of  the general public 
and , in particular, in   the interests of 
production, supply or distribution of 
articles   or   class of articles  relatable 
to the concerned scheduled   industry 
to investigate   into   the      possibility 
of running or re-starting  the  indus 
trial undertaking ..............." 

Sir, you are aware that so many 
industrial undertakings which were closed 
down have been taken over under this Act. 
Sir, when there were lacunae, this Act was 
amended by Section 15A. It was inserted by 
Act 72 of 1971 to clear the doubts. Even if 
the winding-up proceedings are going on, if 
the Government decides it has got powers 
under Section 15A directly to take over a 
closed undertaking, and the High Court has 
no powers. So, it is specifically provided 
here under Clause (2) which says : "(2) 
Where an application is made by the 
Cenntral Government under sub-section (1), 
the High Court shall.... grant the permission 
praved for." 

So, Sir, the ordinary remedy, the normal 
remedy that is available to the Govrnment 
has not been resorted to under this Act. So, 
I would like to know what are the special 
ins for not resorting to this remedy under 
the Act? What are the special reasons for 
doing it this way ? No undertaking   would 
have 
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been taken Over if it was not the Maruti 
Limited with which the illustrious son of 
the Prime Minister was involved and 
connected. If it was an ordinary undertaking 
with a sum of Rs. 5 crores, they would not 
have taken it over. 

Sir, it is further provided under this Act 
under 18A and 18AA that even if the Liquidator 
is appointed, the Liquidator is bound to hand 
over to the Government all the assests, inventory 
of machinery that is to the authorised controller. 
And he has to take the possession from him. 
And Section i8Asub. clause (b) says: "If it has 
been closed for a period of not less than three 
months. . and such closure is prejudicial to the 
concerned scheduled industry and that the finan-
cial condition of the company owning the 
industrial undertaking and the condition of the 
plant and machinery of such undertaking are 
such that it is possible to restart the undertaking 
and such restarting is necessary in the interest of 
the general public, it may, by a notified order, 
authorise , any person or boby of persons (here-
after referred to as the 'authorised person) to take 
over the management o £ the whole or any part 
of the industrial undertaking or to exercise in 
respect of the whole or any part of the 
undertaking such functions of control as may be 
specified in the order." 

Sir, the reason why it was not taken over 
under this Act is very obvious because the 
Act says that the contracts of previous 
employers are not binding on the 
Government and they cease to have any 
effect. They will not be effective against the 
Gvoern-ment take over And that has been 
specifically provided under section, i8FA, 
clause (3). It says any contract, whatever 
may be the nature of that contract, is not 
binding on the Government. But Sir, the 
present Bill provides otherwise. Under 
clause 26, the proviso says : "Provided that 
the Central Government or such Govern-
ment company shall not omit to ratify 

a contract..." So, Sir, just the opposite has been 
provided here. And what for, Sir? Everybody 
knows why this ^ concern is nationalised. I want 
to know from the Minister way this has been 
provided here ? The Maruti Heavy Vehicles 
Limited and the Maruti Technical Services are 
the two subsidiary concerns and who are 
connected with this. I do not want to name. The 
Gupta Commission has already stated all the 
facts and passed the strictures. 

It is a company, a family affair. I would like 
to know from the Minister whether these 1 wo 
concerns are also -^ going to be nationalised under 
the Maruti Ltd. or whether they will be required to 
pay 2 percent commission as provided in these 
contracts. Under clause 26 which I have shown 
from the nationalisation Bill, the Government has 
no powers and they arebound by this contract. Is it 
in the interests of the nationalisation of an industry 
? Will you make .such provisions and agreements 
with other industries or private concerns whose 
liabilities you will take over and whose contracts 
you will take over? Clause 26 itself shows that the 
action is mala fid . My submission is that if .^ this 
was a nationalisation Act, it lacks bona Jules for 
the simple reason that it is a well known concern, 
a concern connected with the illustrious son of the 
Prime Minister. Sir, you know already what 
penalty we have paid for such actions and for such 
decisions. When the Allahabad Hi ;h Court 
judgment was given setting aside the election of 
the Prime Minister at that time, this House and the 
Law Minister at that time brought such a Bill for 
amending the Constitution and taking over the 
powers of the Supreme Court and said that the 
Allahabad High Court judgement to is not right, 
_+ is illegal and is no judgement in the eye of the 
law and that it will have no effect and that in 
future Prime Minister's election petition will be 
decided by Members of Parliament. Sir, this 
became counter productive,. We experienced it. 
the people reacted 
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against it and we had to pay a heavy 
penalty in 1976 elections- For   Gods sake 
do not do that now again,  I have got 
regard and affection for the Prime 
Minister but her followers have mis-
guided her    or she   should    have 
considered hundred times the matte 
before bringing forward   this Bill for the  
nationalisation  of the    Maruti' involving 
about Rs. 5 crores of liabilities and other 
things. They could have done it in any 
other way   and the matter   could   have     
been    settled. Therefore, my submision 
is that  this Act lacks bona fides. 
Secondly,   Sir it does not appear to do 
justice. As you Sir, there is a saying that 
justice must not only be done, but it must   
also appear to be done. Where was the 
necessity of issuing an ordinance on the 
13th October, 1980. They could have 
taken it    over    under section 18AA  of   
the   Industries   (Development and 
Regulation) Act, 1951. They could have 
waited and introduced a Bill here in the 
regular way in   Parliament.  They   could  
have  also  spelt out  what was the 
national policy for taking over the asse's 
of Rs.  5  crores. Sir, I could have 
understood and both of my friends Dr. 
Chanana and  Shri Salve also know that if 
in India you wanted    to   nationalise   the   
biggest public sector undertaking dealing 
in cars it could be the   Premier Automo-
biles of Bomby which has got   the 
infrastructure for manufacturing cars and    
such   other    vehicles.    Some reference 
was made to a strike there. Yes,    theae     
was    a   strike there beacause   workers   
were not   Paid. (Time bell rings) 

Sir I have got sufficient time for this on 
my side. 

THE VICE CHAIRMAN (DR. 
RAFIQ, ZAKARIA) : I am afraid, the 
time has been allotted. You have been 
given   18  minutes. 

SHRI SHRIDHAR WASUDEO 
DHABE : Sir, I will speak within the 
time allotted to me. 

Sir, my submission, therefore is that 
if nationalisation was the aim in public 
sector for having the car 

manufacturing capacity, they should 
have nationalised an industry like the 
Premier Automobiles industry, which 
is a leading concern and which can 
certainly provide the infrastructure for 
such a big industry. 

Sir, what is the history of this concern. 
There was an amitious programme of as 
they  were saying manufacturing   50,000   
cars.    But the Annual Report for the 
year 1975-76 says that even 20 cars were 
not manufactured. A large number of 
liabilities are there No   cars were 
manufactured.   Even if assuming that  20 
or 21   cars   were manufactured, can it 
be a nucleus for a public sector industry.      
I could have understood if the whole 
automobile   industry   is   nationalised 
all over  the   country  and   this Maruti 
had also been taken over, but that is not 
the position. When   the     report of 
1975-76 of this concern shows that it 
could not manufacture or make a 
beginning, what is the relevance of 
nationalising   such   a   concern   and 
having  a liability on the public   ? Sir,  
apart from  the  assets,   it  is  a very 
controversial matter.    Even the 
provisions which are meant for the 
welfare  of the  workers  and   others are 
not complete in the Bill.    Provision for 
payment of gratuity and other service 
terminal benefits to the workers is not 
included in category 1 and the workers 
who are there will lose all the terminal 
benefits or the gratuity which   they  were    
entitled to.    Therefore,   the   interests of 
the workers  have  not  been  taken  into 
consideration and fully    protected. 

Now, what is the valuation report? 
There is no report of valuation. The 
Financial Memorandum says an 
amount of Rs. 434 lakhs will be paid. I 
shall read clause 7 which says: 

"....in the manner specified in 
Chapter VI, an amount of rupees four 
hundred and thirtyfour lakhs." 

Here I would like to know whether the 
two limited companies mentioned 
earlier will be entitled to get 2   per    
cent commission out of this 



119       Re. Maruti (Acquisition   [ RAJYA SABHA ]   and Transfer of Under-    120 
taking) Bill, 1980 

[Shri Shridhar Wasudeo Dhabe] 

amount.    This is not the   nationalisation 
of   only the Maruti Ltd. 

Further ,   it has been mentioned in   the    
Financial   Memorandum that : 

" The new public sector company will 
have to be adequately funded to take up the 
activities proposed to be entrusted to it. It is 
difficult to make any accurate forcast of the 
funds to be given by the Government to the 
new company as the order of the 
investments required will depend upon the 
types of vehicles to be mnufactured, the 
nature and extent of foreign collaboration 
obtained and phased manufacturing 
programme, etc. On a rough estimate the 
total investment by Government during the 
plan period 1980-85 is expected to be 
around Rs. IOT crores. The expenditure from 
the Consolidated Fund of India will be 
incurred only after due appropriation by 
Parliament by Law." 

Therefore, this will be a part of public 
limited company for which we are going to 
spend Rs. 100 crores. There is nothing to 
show in the whole Memorandum whehter 
this money will be able to run a public 
sector company on such a large scale. 
Therefore, Sir, the charge has been made 
that it has nothing to do with the public 
sector policy; it has nothing to do with the 
nationalisation policy it has nothing to do 
with the welfare of the workers ; it has 
nothing to do with what the people feel 
about it. It is only giving a bad name to the 
Prime Minister. I do not know whether the 
Prime Minister consulted the Cabinet when 
this Ordinance was issued. But certainly it 
smacks of something as to why this 
company is being nationalised in spite of the 
findings of Gupta Commission on this 
matter and in spite of the bad background of 
it. Where was the need to nationalise this 
company  ? 

I do not want to say about other 
provisions because we have given 
amendments. 

Lastly, I would say that I have great 
expectations from the public sector which 
has got a great role to play in this country 
but I am sorry to say that these funds could 
be well-utilised in other sectors like power, 
coal and electricity which certainly require 
encouragement and investment. They are 
starving for funds ; thermal stations and new 
installations are not coming up because of 
lack of resources. Instead of making a proper 
utilisation of funds, they are absolutely mis-
using the public funds, when such a concern 
is being taken over. It is for the Government 
to decide whether they should waste public 
funds or they should make proper use of 
public funds. The public will judge them by 
their performance. Sir, we saw what did they 
do yesterday. Even the Heavens were 
weeping when this black law was passed at 
midnight. They will repent in future for 
bringing in another black Bill, another bad 
Bill, giving a bad name to the country, bad 
name to the Government and to those who 
have advised the Government to bring 
forward such a Bill. The provisions of this 
Bill are partial, arbitrary and they have no 
relevance to the general policy of nationali-
sation. What will happen ? It is not a 
question of some sentiments being involved 
in this. If it is a question of sentiments, they 
should have set up a monument for the 
political personality concerned. But, here 
what are the reasons given by them in the 
Statement of Objects and Reasons. They say 
here that this is in furtherance of the policy 
of nationalisation. But, Sir, nobody will be 
deceived by this announcement by the hon. 
Minister. The hon. Minister knows it that the 
nationalisation of the Maruti company has 
nothing to do with the general policy of 
nationalisation. This is only a whimsical 
decision and, therefore, Sir, I oppose th;s Bill 
and I would request the      ho 
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Minister to withdraw it in the interest of 
the country. At least, the fair name of 
nationalisation should no be marred by 
saying that this has been done in 
furtherance of general policy of 
nationalisation. He can say it is for the 
Party interests. Certainly, he is going to 
do it. He has the right to do anything 
Party in power can nationalise anything 
they want. But to coat it with a colour 
and say that this is for nationalisaton, in 
my opinion, in my humble opinion, is a 
misnomer and, hence, Sir, I oppose this 
Bill vehemently. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : Mr. Salve, You 
have got 20 mintues. I think, you will 
conclude within that time. 

SHRI N.K.P. SALVE : Sir, I will 
try to conclude within that time, may 
be a few minutes this side or that side. 
Sir, I crave your indulgence and I seek 
your permission to speak from this 
position because I have a very very bad 
throat. 

SHRI P. RAMAMURTI : Don't 
further     worsen   your  throat. 

SHRI N.K.P. SALVE : I will not* 

THE VICE-CHAIRMAN (DR. 
RAFIQ     ZAKARIA)    :   You   are 
eating     into  his  time  now. 

SHRI N.K.P. SALVE : Sir, my time 
will commence from now. Sir, I have 
carefully followed the debate in the other 
House and I have also been listening to 
the debate in this House ; I have been 
listening carefully to what the Opposition 
Members had to say on this Bill. I, for 
one, am hardly surprised at the passion 
and fury which has been unleashed 
against this Bill by the Opposition. 
Whenever the name of Maruti has been 
mentioned— it is coming way back from 
the late sixties—there has invariably 
been a vitriolic attack on Mrs. Gandhi 

and her family and her Goven-ment with 
vehemence and forocity to a point of 
hysteria and this has been the regular 
feature whether there be a right cause or 
whether there be a wrong cause. The cause 
is irrelevant. As long as it relates to Maruti, 
there should be some sort of an attack 
coming. The reason I is not far to seek. The 
crucial reason I is this. Sir, I wish I had not 
been compelled into saying this which I 
wanted to avoid. But after listening to Mr. 
Mathur, I am compelled to mention this. 
The only reason is, they considered late 
Shri Sanjay Gandhi an anathema, the 
political opposition considered him an 
anathema. They considered him as their 
political enemy number one. They thought 
he was their deadlist enemy. That is why, 
they tried to paint him as the country's 
enemy number one, society's enemy 
number one and their political enemy 
number one. Sir, it is true, as somebody has 
said.  I quote   : 

"Truly great heights are hazardous 
to and despised by weak heads." 

Those who have weak heads cou1 ' not   
understand        the   personali' o(   Shri   
Sanjay   Gandhi   proper) \ So far as Shri 
Sanjay Gandhi wa concerned, he looked at 
the Oppo 1     sition with the contempt that 
they deserved. And    there was one more 
reason. He never     cared for them; he could 
not tolerate any   nonsense^ Most of the 
Jana  Sangh  Members are not here. That is 
why I do not want to   dilate   on   this   
issue     any more     any     further. 

One thing is clear about Maruti. 
Whatever we do, immediately there will be 
a scathing indictment as to why you have 
done it. If you do not do it, there will be 
another scathing indictment as to why you 
have not done it. The difficulty arises 
because of the name of Maruti as such. 
And, therefore, i the truth remains that they 
have I not been able to look at this Bill— 
even my friend. Mr. Dhabe—he has 
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gone out—who is otherwise a very 
restrincd and sober speaker—with any 
dgree of objectivity. His speech, one 
could see, was saturated and dripping 
with bias and prejudice and the 
Opposition totallv lacked any degree of 
objectivity. Therefore, their criticism 
of this Bill has been far from    honest, 
fair or just. 

With this background, I will come 
immediately to explaining "why this 
Ordinance ?" With this little 
background, Mr. Dhabe will have no 
difficulty in understanding. The Delhi 
Automobiles (P) Ltd., had moved a 
petition under section 433 and 439 of 
the Com-panis Act. Mr. Dhabe is as 
much conversant with the Companies 
Act as T am. Thereafter an order was 
made by the Punjab and Haryana High 
Court under section 433(f) which 
contemplates that where it is just and 
equitable, a winding-up order of the 
company will be made. Such an order 
was passed by the Haryana and Punjab 
High Court on the 6th of March, 1978. 
Once such an order is made, the effect 
of the order of the High Court is 
absolutely clear. There are two lines 
which I want to quote from the famous 
treatise on the Company Law by Shri 
Dutta. I am referring to page 741. This 
is a commentary on section 44.3. 
Referring to the effect of the order, he 
says—and I quote       : 

"A winding up order, if made, 
ensures for the benefit of all the 
creditors and contributors. Petitioners 
costs will of course be a first charge 
on the estate and must be piid in full 
in priority to any costs of the 
liquidator.... The court at its discretion 
may validate the disposition of the 
property after commencement of the 
winding up." 

Any action taken there after under the 
IDR act would have to be taken with he 
concurrence of the court, or 
alternatively    any action could 

have been a subject matter of stay by 
the High Court since this was pending. 

SHRI       SHRIDHAR   WASU-    * 
DEO DHABE   :  If you make   an 
application, the High Court has to give      
the  permission 

SHRI N.K.P. SALVE : It is a matter of 
opinion, Mr. Dhabe. At any rate, since you 
say that IDR should hav been invoked, what 
wrong has been done if nstead 
nationalisation has been done ? The ultimate 
objective is the same. After all what is the 
purpose of invoking the IDR ? The idea is to 
ensure that the infrastructure that was being 
provided should not " " be broken up. That 
was the idea of the petitioner. And the 
petitioner would have been put at a very 
advantageous position after the winding up 
order of the court under sec ion 433 (f). He 
would have got the top most priority and as 
a result of that, all the assets would have 
been broken up and the infrastructure of 
Maruti would have been completely 
demolished. As a result of that the entire 
purpose of invoking the IDR and the nation-
alisation would have been frustrated. So 
once a decision for na-tionalsation had been 
taken, there 4 was absolutely no point in 
waiting even for a second because it could 
have been fraught with disaster. Therefore, I 
submit that the Ordinance was very much 
justified and it was taken well in time. 

The second question that is sought 
to be raised is that a very lavish 
compensation is sought to be paid. Rs. 
4- 34 crores is the compensation 
decided in terms of section 7 of 
Chapter III of the proposed enactment. 
Now Mr. Mathur said, according to 
him the compensation is not very 
lavish because, though the plants and 
machinery are junk, the company 
possessed an extremely valuable land 
and buildings. The value of land and 
buildings, according to him,    is fairly   
on the high 
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side and as a result of that Mr. 
Mathur's allegation is that you are not 
paying adequate compensation and 
why you are denying the demand of 
compensation to the shareholders. That 
is one allegation of Mr. Mathur. The 
allegation of the friends on the leftist 
side still is, why have you paid even 
Rs. 4.34 crores ? (Interruptions) Cer-
tain principles have been enunciat d for 
the payment of compensatioi ">.. 
Government of India has not paid it for 
he first time. Compensation is not the 
nomenclature. The correct 
nomenclature would be the amount 
because even compensation is a 
concept which involves some   amount   
of quid   pro    quo. 

SHRI RAMAKRISHNA 
HEGDE : Compensation has become a 
dirty word. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : No. Mr. Hegde, 
please. 

SHRI RAMAKRISHNA 
HEGDE     :  He likes  it. 

SHRI PILOO MODY  : Why . 
are you   disturbing the peace, Sir ? 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA) : I am not. As 
soon as you came in, I knew there was 
a threat to peace. (Interruptions) Now, 
instead of taking 20 minutes he will 
take 40 minutes. That is my worry. 

(Interruptions) 

SHRI NARASINGHA PRASAD 
NANDA : Mr. Salve, I thou At you 
would give a sa'isfactory answer to the 
point raised by Mr. Dhabe on section 
18 A. 

SHRI N.K.P. SAVLE : Let me 
settle down. I am coming to 
compensation. I have now come to 
liabilities. Now I will come to assets. 
Give   me   a   little   time.   Do 

you want me to answer four Members 
at a time ? I am taking the point raised 
by Mr. Mathur. Mr. Mathur's grievance 
was that the compensation which has 
been determined or the amount which 
has been mentioned in clause 7 is 
extremely inadequate in view of the 
very high price which would be 
available for land and buildings. 
According to him, the value of the 
machinery would be nothing. Now 
there is another thought which says we 
are as it is paying a lavish compen-
sation and the lavish compensation is 
because it is Maruti Limited, we are 
interested in statisfying the depositors 
and we are interested in satisfying 
those who will rank in priority in the 
Schedule'—category 1, category 2, 
category 3 and category 4, creditors. 
The shareholders, if at all, come in 
category 5. In fact in each of the 
categories there are different categories 
of claimants and each claimant would 
be ranking equally : in technical jargon 
that is called pari passu. So far as Mr. 
Mathur is concerned, is right to an 
extent that actually 6.84 crore is the 
total assets. That has been the total 
value of the assets and he did not 
properly understand the answer in 
which he said, once the assets were 
shown as eight crores and then they 
had been shown as six crores. In fact, 
the total on the assets side was 80.87 
crores. On 31-3-1976 the total was 
87.87 crores but on the debit side there 
is a profit and loss account. When there 
is a debit balance, in the profit and loss 
account that also goes to the assets side 
and the expenditure which has been 
capitalised was 58 lakhs. Thus 2.18 
lakhs, strictly speaking, represented 
either the capitalised expenditure or the 
losses on 31-3-1976. And a year earlier 
also, the net assets on 3l-3-1976 were 
6.69 and, by the same token, in the 
earlier year the net assets were 6.37. I 
am giving these figures from the 
balance sheet. You can verify them 
anytime. There is no politics whatso-
ever    in  this. 
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The  second  question  is  about payments 

beingmadetoshareholders. If you were to look 
at the balance sheet, you will find that the 
entire capital has  been wiped  out. When a 
company     is incurring so many losses,   
where is the justification for the  shareholders     
to   be  paid   any compensation       
whatsoever    ? You were so vocal and so 
vehement about it,    but have you known    of   
any one  company being paid   compensation     
when  its  entire  capital   is wiped  out by 
way of losses ?     And Government should 
pa.y compensation on account of land to the 
shareholders when under land ceiling even 
40,000 square    feet of land in Nagpur is 
being taken away by the Government ? 
Therefore, in principle it would have been     
utterly  erroneous,  firstly  to pay to the 
shareholders any compensation    when, as a 
result of   losses sustained       by   the   
company   the entire capital had been wiped 
out. Secondly,   when   the   entire benefit has  
accrued  to  the    company   or the 
Government  on na'ionalisation, it   is  
entirely     on  account   of   the higher   value 
of the land which,    I submit, is the proper y 
of'he Government      in  any   case.  In      
reality, therefore,   if one  were   to  make    a 
very     conservative   assessment and 
evaluation    of the assets   taken on the one 
side and the amount   to be paid on the other, 
I would put   it without   the slightest   
hesitation    of being   controverted by any-
one who understands      balance   sheets    
and evaluation     of      properties       that 11  
crores    would be the   realisable value of the 
assets and 4.34   crores is the amount   that is 
to    be    paid under      clause     7. 

Therefore, both these sides of Shri 
Bhupesh Gupta or Shri Rama-murti on the 
one side and of Shri Mathur on the other, 
should realise that this amount which is 
being determined lays down for once salut-
ary principles, I am one of those who 
ardently believe that 'hose people who are 
divested of their property in public interest 
should     be paid due compensation. 

I am not for Government taking over people's 
property cheaply. What is just and fair should be 
paid to them. At the same time, in the process, it 
* should not become a recket, a source of 
profiteering on the part of one whose property is 
being taken away. This way the principle has 
been laid down. The Law Minister is not here, I 
do not know what his contribution is. But the 
principles which have gone into this 
compensation are just and fair principles and I 
ardently hope that in the days to come whenever 
there is nationalisation and there is take-over of 
any property, it is these principles   that will 
govern. 

SHRI JAGDISH PRASAD MAT- * HUR:  
Mr Salve, what do you mean by the principles? 
What    are those principles. Can you enunciate 
them? 

[The   Vice-Chairman      (Shri Dinesh 
Goswamt) in the Chair.] 

SHRI N. K. P. SALVE: Just now I have 
tried to explain to you. They have taken the 
value of the assets as filed in the statement of 
affairs before the High Court and they have 
taken that as the basis. They have taken out the 
losses which have been wiped out. w There the 
creditors of categories 1 to 4 will all be satisfied. 
Only those who come under category 5 in the 
Schedule will not be paid; and they will not be 
paid because their capital has been wiped out by 
way of losses. In other words, those people who 
have advanced monies for running the business, 
the creditors, will be duly paid; and the rest of 
the benefits which accrue additionally on land 
and other things will not go un-earned. 

SHRI RAMAKRISHNA HE-GDE:   
Sir,.... 

SHRI N. K. P. SALVE: Sir, this will 
have  to be  left out of my time. 

SHRI RAMAKRISHNA HE-GDE: Just 
one question. I am not trying  to stop you. 
Because you app- 
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ear to have studied the balance-sheet very 
th roughly, in which you are very 
competent. I would like to * know what 
exactly is the liability of the company 
towards (b) of category 1, revenues, taxes, 
etc. 

SHRIGHARANJIT CHANANA : I 
will reply to that. 

SHRI  N. K. P. SALVE: I think the   
Minister will be answering   Mr. Hegde   
Categories   (a) and (b)   will rank   Pari  
passu. He will be able to answer   that. 
That   is   why I submit the compensation   
is   very well det-9  ermined. Having  said   
this much on the   basics, I will now   come 
to the positive points of this 
nationalisation, which is beneficial and 
caters to the larger  interests   of the 
copmany and state why   it is not giving 
any patronage   or   favour   to some, as 
Mr. Dhabe has   said. He is a responsible 
parliamentarian  I want him to bear with 
me that the car industry has been stagnant 
in the last two decades. In terms of 
technology,  our passenger cars are not 
only outdated, out-moded but are also 
obsolete and two generations old. Today 
we can see in 1980 the  cars which  are 
running in  the western world and in Japan 
are cars of 1990's and 2000 Still we are 
using the Ambassador  cars  which  should   
be termed as ramshackles and tin plates of 
1960's and 1950's  and still we have to pay 
Rs. 65,000 or Rs. 75,000 for it. In that 
respect, I have a complaint against Mr. 
Chanana's Ministry that they have allowed 
the Premier Automobiles and the 
Ambassador people to exploit the  
consumers right,  left and centre. This 
industry should have been nationalised 
long ago. And now at long last when they 
have     aken the first step towards   
nationalisation. I  do not understand  Mr.   
Dhabe's comment. Why are you making a 
fuss of nationalisation ? This    is the first 
step. We would expect that some day this  
industry  is given a new  dimension and a 
new   priority. I honestly feel that this 
highly   capital-intensive industry should 
not at all be allowed to function    in the 
private    sector. 

j The investment will go anywhere 
in the realm of Rs. 200 crores, Rs. 300 
crores. It is only for the Government 
now,   and   this technology... 

SHRI SHRIDHAR WASUDEO 
DHABE: What I submitted was that if 
you want to nationalise, start with the 
Premier Automobiles and not Maruti. 

SHRI N K P SALVE: I really hope, 
if the Premier Automobiles do not 
improve and the Ambassador do not 
improve, the Minister knows what to 
do. Why are you paying large prices? 
The cars of the Premier Automobiles 
and the Hindustan Motors, show losses. 
We pay Rs. 60,000. Why is it? We still 
get tin pots The only thing of the 
Ambassador that does not make noise is 
the horn. Why is it that we have such 
cars? It is natural because the ancillaries 
are in the ban .s of the relations of the 
managing directors in the management. 
All the profits are diverted towards 
ancillary part makers. They purchase 
them at fabulous prices Virtually you 
and I. When we purchase the cars, have 
to shell out through our nose Let an 
industry in the public sector under Dr 
Chanana come up Let Dr Chanana 
bring about the maximum utilisation of 
the resources of the nation Let the 
modern technology come about And it 
is only when such... 

SHRI BHUPESH GUPTA : May I 
make a suggestion ? This statem nt you 
are making is very inspiring, that this 
industry should be nationalised, the 
Premier Automobiles and the 
Hindustan Motors. We have been 
demanding that but it was stubbornly 
refused. May I request you to take 
some steps within your party as the 
Deputy Leader of the Congress Party, 
the ruling party, so that we can go 
ahead with nationalisation of those    
companies   ? 

SHRI N. K. P. SALVE : Nation-
alisation for the sake of nationalisa 
tionis not my creed : that is his creed. If   
the   Premier   automobiles    will 

1485 RS—5 
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-   improve, they will produce a  better 

Fiat. 

SHRI BHUPESH GUPTA : Now      
you   see. 

SHRI N.K..P. SALVE : I will tell 
you. I will make it absolutely clear. 
{Interruptions). 

'THE VICE-CHAIRMAN 
(SHRI DINESH GOSWAMI) : Mr. 
Salve you have got limited time. If you 
fall into the trap of the interruptions, 
you will be losing your time. 

SHRI   N. K. P. SALVE   :   My 
friends   trapped me. I do not  need 
enemies  in this    House.      This    is 
what   I   have   to   say. Juxtapose it, 
correlate  it, critically     examine  it in 
the context of fuel economy that is 
needed. It has given completely new   
dimension to the priority that is required 
for the motor   industry. Once upon a 
time the car industry was    considered a 
low priority   industry. But     today, Sir,   
with   the mounting     problems   created   
and with the kind of oil crisis,  the oil 
shortage,   the   car   industry   is   no 
longer   a   non-priority   sector. It   is 
very much a priority industry because I 
will teli you if the passenger cars are 
going to devour us and consume all the 
petrol which is  mported, for which   you   
are   paying     fabulous bills,   crores   of  
rupees,   some   day this   country will go 
bankrupt. You have got to evolve 
modern technology. Modern technology 
is needed. The cars  which you have 
manufactured in the country will drive 
you bankrupt, if you do not modernise 
your technology, if you do not upgrade 
your technology, and for that purpose     
these  people  will  never, be able to do 
it. The Government must step in and 
modernise techaolo-logy. The   perenial      
shortage      of cars.. . 

SHRI BHUPESH GUPTA: How can 
people buy a car for Rs. 50,000 ? 

SHRI N. K. P. SALVE : I do not 
for a moment say, Sir, that every 
villager, everyone, will be able to buy a 
car. It is from a different angle that I 
am looking at it. Nonetheless we 
cannot do without a car. If we feel that 
we cannot do wihtout a car, we need to 
think how to economise in the use and 
utilisation of fuel. We cannot do 
without cars. So many things we can 
do without, but without cars we cannot 
do. It has a new dimension, as I said, 
because of the fuel problem. There is 
shortage of the Ambassador cars and 
the Fiat cars. The Ambassador cars, 
17,500 in number, were made, and 
15,500 Fiat cars were made and the 
Standard 44 cars were made. Even if 
they were four times this figure, there 
will be the shortage. Therefore,   Sir, 
this was necessary. 

The nationalisation  problem   is not   
something new. The Government was     
in  the   1960s  and   the 1970's actually 
thinking of  making cars  in   the   
public   sector, and   a proposal had 
been put at that time. Nearly  Rs. 60 
crores was earmarked by tlie Ministry. 
When Mr. Dinesh Singh   was   there,   
he   approached the   Cabinet   with   a   
proposal   for collaboration   with   M/s.    
Renault Company     of France for 
making cars in   the  public sector. So,  
this is not a  matter  which  has    come 
utterly new. The Government   was 
seized      of  the   matter. Therefore, it 
is not gomething   which has come 
about   as a result of patronage and 
favour. 

There  are   other advantages 
coming. 

SHRI BHUPESH GUPTA Mr.   
Salve. . . 

SHRI N. K. P. SALVE : Dada, I 
really wish I had as much time as you 
have. If he allows ten move minutes.     
I will deal with them. 

There are other advantages. Large 
many      ancillarv   industries      will 
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come up of the industry   comrs up 
here. 

Sir, there are three more aspects. 
Three hundred acres of valuable land is 
there. There is a substantial covered 
area, and there are the machines. Sir. 
unnecessarily too much is sought to be 
made of the "junk" by way of 
machines. Have they any idea as to 
what the book value of these machines 
is ? The written-do%vn value of those 
machines is a very very negligible 
amount. The wTitten-down value of 
those machines is only Rs. 1,25,75,211 
in a total of Rs. 8.87 crores. Therefore, 
do not unnecessarily go on blaming us 
saying that these machines are nothing. 
They are only worth Rs. 1 crore and 
odd. Therefore, there are machines. 
There is a substantia! covered area. All 
that would have been lost if it had not 
been nationalised. It also provides 
excellent infrastructure. What about the 
employment potential ? Five thousand 
to ten thousand persons will be 
employed. Apart from being-capital 
intensive, it has tremendous potential   
for employment. 

Sir, the proposed company will not 
only manufacture passenger cars, but it 
will also manufacture commercial 
vehicles. And in that context, one must 
understand that today Tatas and 
Leylands are manufacturing 
commercial vehicles which are one of 
the finest in the world. We are very 
proud of what they are doing. And here 
just see what Premier is doing and 
what Hindustan Motors is doing. For 
that I do blame Dr. Chanana's Ministry. 
They need to be looked into. Since he 
is undertaking this himself, I am sure 
he will take some     interest  in the  
matter. 

Sir, then there are possibilities of 
exports. Have we not known 
developing countries which have made 
automobiles and have crossed the 
barrier from developing countries to 
developed countries. For example,    in 
Latin America Volks- 

wagon has gone; and Japan has gone in 
many countries with Nissan and Toyota. 
The automobiles in-1 dustry is the kingpin 
of the econom y in several developing 
countries and they have built up thier 
economy. In our country, if we are really 
able to develop and build up this industry 
properly, it will have immense possibilities 
of exports. (Time-bellrings). 

Sir, a word about clause 26 and I have 
done. Mr. Ramamurti said-he is not here—
"We will support the Bill if you delete 
clause 26". Clause 26 is a very simple one, 
I will explain to Mr. Mathur. So far the 
continua ion of the agreement with Maruti 
Technical Services is concerned, it is just 
no possible—tlie Minister has said about it 
on the floor of the other House— because 
foreign collaboration is inevitable. If this 
company is to be worth its salt, if the 
Government is going to do anything 
foreign collaboration is absolutely 
inevitable. And if there is going to be 
foreign collaboration, then the new 
company j or the Government cannot even 
in 1 its dream continue its collaboration 
agreement with Maruti Technical Services. 
Still a proviso is needed. j There are 
agreements which the company must 
continue. For example, they have an 
agreement on land with the Haryana 
Government. If the proviso is not there, 
how do we ratify it ? Mr. Mathur, you said 
you are not a lawyer but you have great 
common sense; the two are not necessarily 
in conflict with each other. Supposing there 
is an agreement on land, what do we do ? 
How do we ratify the land agreement ? 
There has to be a proviso and   therefore... 

SHRI NARASINGHA PRASAD 
NANDA : All right. What is the land 
agreement with the Haryana 
Government    ? Please       read    it. 

{Interruptions). 

SHRI N. K. P. SALVE  : I am 
making     a  responsible  statement. [   
an   raikinT   th:   statement  with 



135     Re. Maruti (Acquisition [ RAJYA SABHA ] and Transfer of Under-     136 
taking) Bill, 1980 

[ &ri 'N. K. P. Salve] 

all the responsibility at my command 
that this company or the Govern 
ment, whoever is going to run this 
industry, will have nothing to do 
with Maruti Technical Services. That 
agreement cannot come into exis 
tence for the very simple reason 
that one 2 there is going 
to be foreign collaboration 
with Maruti Technical Services just 
cannot exist. Therefore, I sub 
mit. . . (Interruptions) 
There is no remedy to anyone's 
suspicion. It is very well drafted ; 
it is very well conceived, I submit, 
Sir, that thi measure is a land- 
mirk in bringing about better tech 
nology in the car ndustry of this 
country. I congratulate the Minister 
and I ful heartedly support the 
Bill. Thank    you, very much. 

THE VICE-CHAIRMAN 
(SHRI     DINESH   GOSWAMI)   : Dr.  
Shant   Pa el. You have got 10 minutes. 

SHR' BHUPESH GUPTA : You 
have got a Chairman of the Board of 
Directors. Mr. Salve is eminently 
qualified to be nomina ed as the 
Chairman of the Board of Directors    
of    Maruti. 

SHRI NAGESHWAR PRASAD 
SHAHI ( U tar Pradesh ) : I support the 
proposal of Mr. Bhupesh     Gupta. 

THE VICE-CHAIRMAN 
(SHRI DINESH GOSWAMI) : But I 
don't think Parliament is going to 
nominate the Board of Directors. 

SHRI NAGESHWAR PRASAD 
SHAHI : But we can suggest o the 
Government. The Law Minister is 
here. 

THE VICE-CHAIRMAN 
(SHRI DINESH GOSWAMI) : Dr. 
Shant Patel. You have got 10 minutes      
at  your disposal. 

SHI II BHUPESH GUPTA : 
Parliament does not nominate but 

one single Parliamentary speech has 
produced a chairman of the board of 
directors. 

DR. SHANTI G. PATEL 
(Maharashtra) : Mr. Vice-Chairman, 
my leader has allotted fifteen minutes 
and I am going to be the main speaker. 
Please do not curtail my time. I am the 
only speaker and if time permits others 
will speak. . . 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI)  : The only point 
is if you take fifteen minutes, then next 
speaker from   your   party will not be 
called. 

DR. SHANTI G. PATEL : I shall 
take fifteen to twenty minutes. But I 
will be as brief as possible. 

Sir, I rise to oppose the Bill that has 
been moved in this House. I do not 
believe that nationalisation has been 
the panacea. If I remember correcdy, in 
Bombay there was a discussion where 
John Stractchy—he was the leading 
theoretician of the British Labour Party 
and writer of a very important book 
"AVC of socialism"—said, 
nationalisation is not the panacea for 
the economic ills that we have in a 
country—whether it is this country or 
any other country. It is from this angle 
that we have To look at this particular 
Bill. I would like to know why 
nationalisation of this Maruti company 
is being done, why this company is 
being acquired. The company's main 
job, main production has been motor 
cars. What is needed to be considered 
is priority. What priority is considered 
necessary in this country where we 
have over sixtyfive crores of people, 
half of whom are below the poverty line 
? It is in this context that we have to 
judge this particular Bill. This Govern-
ment has enunciated its economic 
policies, and its policy resolution of 
even 1956 emphasises—I would repeat 
the word 'emphasises'— development 
of key sectors of economy mainly basic 
industries, whether they are 
manufacturing industries or 
transportation     industries.    This is 
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where the emphasis has to be laid. In 
my humble opinion a car, even if a 
small passenger car, is a   luxury 

V item in this country. What we need is 
production of certain infrastructure so that 
our economy can pick up. That is why we 
need electricity, that is why we need more 
coal, that : is why we need more steel. We 
know at present we are short of these 
particular items. You are all aware that 
merely these items are not going to be of 
use to us. We have to go still further. But 
why the luxury car ? It has been pointed 
out by the previous speaker, because other 
companies are not producing to the 
required extent or they are not 
modernised; 

„ that is why we are going in for it. May I say 
for the information of the House—I 
would like my friends to contradict 
me—that Hindustan Motors and 
Premier Motors have been given letters 
of intent to modernise, to produce more 
cars, very recently, and they are going 
ahead and they are making all 
preparations ? Was it necessary in this 
context to acquire this particular 
company and go in for the manufacture 
of more cars ? Then again, the previous 
speaker said if we have to have small 
cars, we will go in for Nissan. I would 
do nothing but read  an extract from 

a one important car manufacturer and to 
whom reference has been made by Mr. 
Salve. He is concerned with Nissan. I 
read out from the "Business Standard" 
dated July 31. 

"The world could have a glut of 
small cars within five years 
according to Mr. Masataka 
Okuma, Vice-President of 
Nissan, while speaking at the 
World Congress on the automo-
tive industry here"— 

This is in Detroit, that is a city in 
America. 

"... .For there will be increased 
production from traditional mo-
tor manufacturers, but also from 
Brazil, Korea and Taiwan as 
well as the Soviet Union, Poland 
and China." 

I quote further a few lines, 

"It is reported that in the next five 
years the American big three will 
invest an incredible $80 billion to 
develop small cars and production 
facilities needed to produce them. One 
million units or more of a single model 
will be produced and sold all 
round   the  world ___ This  is   what 
frightens us...." 

I am quoting only from the speech 
of the Vice-President of NISSAN. So 
to explain away things by saying that 
these cars will be sold in the export 
market is to cheat ones own self. I is 
not going to help this country where 
the investment should be in those 
sectors which can really help us in 
removing the poverty of our people. 

Then it has been said thai less fuel 
will be consumed by these cars which 
are going to be produced. In the present 
context of fuel crisis, are we going to 
give priority to motor cars which will 
use this scarce commodity for running 
them or for other benefits such as 
electric generation, public transport, 
etc. ?The priority has to be judged in 
this particular context. If fuel is scarce, 
I think we should not go in for small 
cars. We should see that only minimum 
possible numbers are produced in our 
country. From the number of cars that 
they have been licensed to produce, this 
particular company and other are going 
to produce one and half lakhs of cars. 
There is no market for all these cars in 
our country. If we are going to run all 
these cars, the petrol consumption is 
going to be very heavy. Looked at from 
this angle also; it is uncalled for. 

Much is talked about the infras-
tructure. What is the infrastructure ? 
Mr. Salve spoke about this. The 
infrastructure consists of land, some 
buildings and machinery worth Rs. 1 
crore. May I submit that if this Maruti 
Company is to be salvaged by Mr. 
Salve or somebody else or by the 
Government, then it will become 
necessary to invest any- 
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thins like Rs. 500 crores. I am making this 
statement with somesense of responsibility. 
I would also quote a leading magazine in 
support of what I have said. "Commerce" 
in its editorial of 25th October, 1980. says 
"Some experts have estimated that to 
develop Maruli into a plant lor 
manufacturing automobiles, an investment 
of at least Rs. 250 crores, -at today's prices 
will be needed. These experts also draw 
our attention to the fact that the auto 
ancillary industry in the country will have 
to be upgraded and that this will cost 
another Rs. 200 crores. This is very 
obvious. I do not know whom we are 
cheating. They fed that as by just pressing 
an electric switch you get light, after this 
take over, this company will produce cars 
automa- | tically. Looking from this 
particular I aspect also, these cars are not 
going to help us and the country's main 
problems will remain unsolved. 

I would also like to speak about 
heavy vehicles because much is 
sought to be made out of it by saying 
that we will be providing public 
transport and we will help in develop 
ing road transport, and all that sort 
of things. I have my own reservations 
regarding development of road 
transport. Road transport accounts 
lor 60 per cent of our diced consump 
tion in the country and, therefore, 
what we need is development of water 
transport more       than       the 
road transport That is a different issue. 
What I would like to say is that there 
are two companies that have been 
given permission to expand   their 
production. 

Again,  *Sir.   J   would  like  to   be 
contradicted by the Minister if I am wrong 
in   my   facts.    These      two Companies   
are   going   to   produce more than what is 
necessary.    Mr.      Salve paid     tributes  
to   TELCO, Ashok Leyland' etc.    Let   us   
allow     them, to    expand their production     
and give us more so that we are      i Able 
to meet the needs of thiscountry. 

But lor that, it is not necessary to go 
and acquire this particular Company 
which has no infrastructure because its 
infrastructure is something which is 
junk, I am very happy that indirectly 
Mr. Salve admitted that the value is 
only one crore and the whole 
Company would need a very large 
salvage operation if it is to function 
properly and if it is to do some good, 

Sir, this leads me to the question 
why this nationalisation at all and 
why this hurry and this hustle- 
bustic about the whole nationali 
sation issue. Sir, the Ordinance 
was issued—Everybody knows 
and it is not a secret and even the 
Cabinet Minister will bear me 
out—-within lour or five days the 
whole derision was taken. It is 
said that   they  have  done  this 
because there was some pending cases 
in the Punjab and Haryana High Court 
and somebody was going to grab it. I 
would like to ask the Government, 
even if somebody was to grab it, what 
the Government was going to lose or 
how it was going to suffer. When the 
Muruti Company, which has a 
background and which has a history, 
which is a matter of shame not only for 
the family of the Nehrus but also for 
this country, is to be grabbed, nobody 
need shed and any tears and we should 
not shed any tears. Let it be grabbed. 
How are you going to lose or suffer ? If 
you have any interest in die good of the 
workers, you could have gone and 
taken over the Premier Automobiles 
and I would have been the first to 
support it. Here the workers were 
suffering and they were on a long-
drawn-out strike and the employer was 
not settling and was not giving the 
workers their dues. They should have 
said : "Yes ; let us go and take this 
over." But they won't do that because 
their priorities arc different, The 
purpose is not to be meet the public 
demand or to do public good.    But the 
purpose is to 
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save somebody or not allow that person to 
take over this Company. That may be one 
reason or may be that the liquidator, if he 
would have become bold enough, and if he 
would have got the courage, would have 
prosecuted and filed certain prosecutions 
against the persons and officers who are 
concerned with this Company and he would 
have seen to it that they got sufficient 
punishment. May be the fear of this or may 
be the fear that the Delhi Automobiles would 
take charge of it would have made them take 
this step. But nowhere has it been shown that 
this nationalisation is going to do any public 
good. Merely using the world "public i 
good" does not do any good because we 
know the history of this whole Company and 
here, Sir, I would only like to quote with 
your permission what the Gupta Com-
mission had to say. It sums up beautifully in 
one sentence and I     quote : 

"The affairs of the Maruti concerns 
described in the previous chapters 
appear to have brought out the decline 
in the integrity in public life and sullied 
the purity of administration. Legal and 
other requirements were brushed aside 
and accepted norms of behaviour were 
forgotton on many occassions when the 
interests of the Maruti Company were 
involved." 

I know what the answer would be from the 
opposite benches. They would say that before 
the Gupta Commission the accused did not 
appearand the persons who were concerned 
with this Company did not appear. But nobody 
debarred them, Sir, you are an eminent lawyer 
and you know that if you do not appear in a 
court and defend » yourself and if some 
punishment is given, you have to accept it and 
you cannot say that because you were not 
present in the court you cannot be punished. 
Here was an opportunity for them to go and 
appear before the Commission   and 

even  challenge  their     findings    at 
that time.     But nothing was done, 

Sir, they want to have a fitting 
memorial to Mr. Sanjay Gandhi. I do 
not know ; it may be one of the 
motivations because it is very difficult 
to sort out the motivation behind this 
particular thing Mr. Sanjay Gandhi 
wanted small cars here. But what the 
Government proposes to do is to run 
after the various countries, Sir, the 
Minister is on record as having said : " 
We have asked several countries to 
give their reports, collaboration reports, 
for collaboration in equity and 
technology, so that they can develop 
this car in this country." 

3 P. M. 

So, I would like to say that if you 
really want to have a memorial for him, 
please have an indigenous car, 
otherwise his soul will not rest in 
peace. I think that it is in this context 
that we should try to judge this Bill and 
whether it would do any public good. 

Lastly, I would only like to add that 
there is another aspect. They have said 
that they are going to produce lighter 
vehicles. For tiiat also, I would like to 
say they have given very recently, in 
November 1980, permission to four 
companies, to the best of my 
information, where they are going to 
produce these lighter vehicles. That is 
why I feel that there is no reason 
whatsoever to have the nationalisation 
of the Maruti Company. 

I personally believe that Rs. 500 
crores are not going to suffice. We have 
other priorities. It requires more money; 
if you want to make it an economic and 
internationally competitive unit, you 
can imagine the amount of money that 
you require. This investment will go 
down the drain when persons are 
starving in this country, when .they 
have no food and shelter. 
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[Dr. Shaiti G. Pa'el] Sir, while 
concluding I would like only to say that 
my friend, Mr. Salve—I am sorry he is 
not here— said that we are making 
vitriolic attacks. Certainly we make 
attacks. He gave the reason. He said 
later— and I hope I am quoting him 
correctly—that Sanjayji did not care for 
the Opposition. Sir, one who does not 
care for the Opposition only means that 
he is not a democrat. One who does not 
care for the Opposition wants to indulge 
in activities which are far from fair and 
proper and honest. May I say there are 
corrupt activities? (Interruptions) One 
who cares for the Opposition will say : 
Look here. I would like to listen to you. 
I may agree or may not agree but 
certailny I would like to listen to you, 
And that is why we make attacks. We 
do not make baseless attacks. The 
Gupta Commission has shown that if 
further proof was necessary. Their 
bringing this Bill has given further 
proof how the Government led by 
Shrimati Indira Gandhi has been 
behaving in this matter during the 
emergency period or during the prior 
period or the period now... (Time bell 
rings) 

AN HON. MEMBER : Sir. it is his 
maiden speech. Please give him some 
more time. 

DR. SHANTI G. PATEL : I do not 
want any concession from the Chair, 
whether it is maiden or not, I would be 
speaking off and and on. 
(Interruptions) There does not seem to 
be any maiden just now, in the House. I 
do not know how my friend, Mr. 
Bhandare, got attracted.    
(Interruptions), 

Anyway, Sir, I would appeal to the 
Government that let them not make it a 
prestige issue, let them look to the good 
of the people, serve the poor people 
both in the cities and in the urban areas, 
and do something for them. Sir, we 
have more than 50 per cent of the' 
people living below the poverty line.   
This is a joke on these people 

when they say that they are going to 
produce two lakhs of these cars. Let us 
care for them. Let us try to serve them 
honestly, so that our country may 
advance and they may also bless this  
country. 

Thank you very much, (Inter-
ruptions) 

STATEMENT BY MINISTER 

Decisions of the Government on 
the recommendations of the 

Tribunals for working Journalists 
and Non-Journalist News papers    

Employees 

THE VICE CHAIRMAN (SHRI 
DINESH GOSWAMI) : Now the 
Minister of State in die Ministry of 
Labour has to make a statement, I know 
that this is a very long statement. 

SHRI NAGESHWAR PRASAD 
SFAHI ( Uttar Pradesh ) : The Minister 
should lay it on die Table of the House. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): We are now in 
the midst of a very important debate and 
I do not want the flow of the debate to 
be interrupted by this statement. 
Therefore, I permit it to be laid on the 
Table of the House. (Interruptions) 

SHRI NARSINGH NARAIN 
PANDEY (Uttar Pra^sh) : This is a 
very important matter. 

SHRI MANUBHAI PATEL : 
(Gujarat): We want to seek clari-
fications.    (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): After the 
completion of the Bill. . (Interruptions) 
The right of Members under the Rules 
will always be available. I do not come 
in the way. But I permit th's statement 
to be laid on the TabL now. 


